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Re: InquiTIi into death of 

Shri Deen Dallal Upadhllalla 
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MR. DEPUTY-SPEAKER: If it is 
worth reporting, he may do it. 

DR RAM SUBHAG SINGH: When 
the ~  is submitted, we can do it. 
It is not submitted everY' moment. 

SHRI KANWAR LAL GUPTA: I 
was asking about the progress of the 
inquiry, not the report. 

.ro ~~~  ~  
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SHRI SHEO NARAIN (Basti): The 
UP Govermnent are responsible for 
the case. They should give a report. 

1~~~ ~  
I!0!fro ~~ I ~ ~~ 

lU5 hrs. 

MOTION OF THANKS ON PRESI-
DENT'S ADDRESS----cotWd. 

SHRI HANUMANTHAIYA: I 1I7U 

saying that the profession of what is-
called industrialist, entrepreneur or 
merchant is to make profit. You have 
to recognise the hard fact. Some ot 
us may say that they are very 
greedy', but when I look at the labour 
unions, their demands and methods, 1 
cannot say they are tree fram these 
vices either. These two sectors indus-
try and labour, they are holding the 
consumer to ransom. The type of s0-
cialism that we have implemented bas 
created a seller's market. Seller'a 
market means that labour can dictate 
its own terms, the industrialist Clan 
dictate his own price, and the rest of 
us have 'to pay the prices through our 
noses. It is a well known fact that 
the prices of most of the goods manu-
factured and sold in India are much 
higher, and many of them are infe-
rior in quality, The famous elClllDPle 
is the Ambassador car. The Govern-
ment of Iridia had to apPoint a com-
mittee for the purpose. 

Therefore, I want all patriotic mem-
bers Of this House to concentrate on 
this problem, how to rectify this evil 
tendency of holding the 50 crores at. 
people to ransom by a few industri-
alists and by a few more labour 
unions. A balance has to 'be struck. It 
is, after all, the consumer who has to 
be served. This socialism that we 
have practised the exaggerated notion 
we have of our rights, and the tem-
ptation of getting votes from one sec-
tion or the other has made one or the 
other of US to go on egging these two 
sectors to levels which are not heal-
thy for the nation. This seller's mar-
ket must be converted into a buTer'. 
market. It is only then there will be 
sa tisfaction in the country, and equit-
able distrrbution of wealth in the 
country. The present trend of creat-
ing and pursuing a seller's m!llket. 
whether it is the public sector or the 
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private sector, must be seriously 
taken notice of by every Member of 
Parliament, and we must 'Ill pool our 
brain power to restore economic ba-
lance. 

I.,ave got only one appeal to make 
and then I will deal in five minutes 
with the Administrative Reforms 
Coonmission to which the President 
has made a reference in his Address. 
The question is not who should begin 
this collaboration and cooperatiOn on 
national issues. Some of mY friends 
in the opposition parties are great 
patriots. In the'Government there are 
equally great patriots. It is patriotism 
that has to be the propelling force, 
and not the office we occupY' or the 
office that we are likely to occupy if 
a set of people go out of their seats. 
Objective approach must be adopted 
for its own sake, whether ~ other 
man does It or not. I hope the oppo-
sition parties will adopt this high 
level objective approach, and see that 
in times to come an atmosphere is 
created in this country in which Gov-
ernment conrmand respect, Parliament 
commands respect, and there is peace 
and ?lenty in this country. 

SHRI S. KANDAPPAN (Mettur): 
We will try it in spite of your Gov-
ernment. 

SHRI HANUMANTHAIYA: 'l'hank 
you very much. Then please advise 
people in Madras who go the extreme 
way not to do so, and I will be one 
with you. I hope we will collaborate 
in the matter of paeifying the students 
in Tamil Nad. 

The President has made very kind 
reference to the Administrative Re-
forms Commission. He has given the 
reasons also. I must acknowledge 
that the first Chairman, Shri Morarji 
Desai, took great pains in giving shape 
to the working of this Commission. 
He organised it, and gsve it a great 
momentum. We appointed 20 study 
terms, out of which five have not yet 
given their reports, 15 of them \tBve. 
We appointed thirteen work-
ing groups and fen are yet to report. 

The WOl'king groups have been ~ 

pointed for such areas that the Com-
mission need not wait for their recO'lll-
mendations to give its report on the 
administrative machinery at the Cen-
tre and in the States. The Commission 
is approaching the problem now in a 
comprehensive manner in the light of 
the recommendations that have been 
made by various study te8'ms. I must 
acknowledge and put it on record that 
some 01 the ablest persons in India 
with a vide admtn1strative back-
ground and rich experience have been 
involVl«d in this work. I do not want 
to rMd out their names; most of yOU 
know of them. Some of them com-
mand respect of all parties and 
throughout the country. The Com-
nlli.sion has profited much by their 
suggestions and advice. We have al-
ready 'given four reports. As you 
know the report on the Planning 
Commission had already been imple-
mented-I mean its advisory role and 
its constitution. 

SHRI RANGA (Srikakulam). 
You did not want the Prime Minister 
to be the Chairman but she had been 
made the Chairman. 

SHRI HANUMANTHAIYA: It is a 
minor matter. 

SHRI RANGA: If it is a minor mat-
ter, your commissiOn is also a minor 
commission. 

SHRI HANUMANTHAlYA: We have 
made recommendations to the State 
Governments to constitute planning 
boards at the State level where prac-
tically there was no planning. Only a 
departmental secretary adds up the 
list of demands and calls them a plan. 
Planning is much deeper and more 
serious and comprehensive affair than 
preparing a list of projects and items 
of work. There are non-Congress· 
Governments in some of the States. 
They require state level boards in 
order to implement their own politi-
cal ideology. Therefore, I am advised 
that it would be in the intere.t of the 
State Governments themselves to 
constitute State planning boards. 
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fhese planniJlg boards. will do ~
.tive wOIik and make their plans whidl 
.the Central ~ II ~ will 
ultimately mtegrate mto a ~ 1 
.plan. 

• We have made a si<&ntficant reiKu-t 
~ public ~  lI4aD.y recom-
mendations have been made. I wish 
Parliament discusses this report. It is 
not enough that reformS are iuggest-
.ed bY' a few individuals and imple-
.mented by some other individuals. 
Any reform to be worth the name 
. should ~ I  wide acceptance 
among the people. Members of Par-
liament in particular should know 
and feel .hat these reforms are ne-
cessary. Such of those reforms as do 
not find favour with them should be 
straightway rejected. We are doing 
an intellectual exercise. There is no 
question of my personal prestige m-
volved if some recommendations are 
rejected. It is an intellectual ap-
proach and I want Parliament to 
take interest. Many of our reports 
deserve to be discussed by Par lia-
ment . We discuss annual budget for 
days and days together. But do you 
know that the public undertakings in 
the Government of India alone are 
72 in number and the investment 
made on them is more than Rs. 2,500 
crores and it may be another thousand 
crores of rupees in the next one or 
two years? This is of such a dimen-
sion! But the Parliament has hardly 
devoted even a day for the discuSsion 
of such a vast field. We have made a 
recommendation that Parliament 
should annually set apart at least a 
'week exclusively to discuss the work-
ing of public undertakings. It is only 
·then that you will be able el'lectively 
to exercise parliamentary control over 
this v·gst expenditure. I may tell you, 
one of the reasons for this inflation, 
'for irrmalance in our economic advan-
cement, may be this public sector. Its 
production and income do not coml 
UP to what Is caned the expenditure 
-'-1 investment. We have to balance .. ,,"'"" 

Addra. (M.) 

I IIlQ one of thOSe who have filith 
m publlc =dertakings. I do not want 
the private sector to do all t.bese 
things. But, at the same time, I have 
to.point out tha.t the .Government of 
1ndia and this ParlilJment have 8£-

I ~  the idea of,. mixedeconom,y • 
Bqth the private and the public sec-
tor have to co-exist. Therefore, itia 
JIO .use .some of us, all the time, de-
crying the private sector as if they are 
traitors to this country, and there is 
no Use some others all the time fiIld· 
ing fault with the public sector, say'-
ing that these are mismanaged and 
these are a drain on the resources of 
the country. These two extreme posi-
tions have to be avoided. Parliament 
has advisedly been pursuing the mid-
dle path of the private sedor and the 
public sector co-existing. The pat-
tern of our administrative structure 
not only in the private sector and the 
public sector but in the Planning 
Commission and the general adminis-
tration should be such that the pri-
vate sector finds an honourable place 
of co-operation. All the sectors m-
volved must be made to work enthu-
siastically for the progres< this 
country. 

The Lokpal Bill is being introduced 
in pursuance of the recommendations 
of the CO'IIlmission. I am very happy 
that my friend Shri Deo has taken 
advance interest in it and I~  ,rate-
ful to him. 

SHRI P. K. DEO (Kalahandi): 
But the President's recommendation 
is being withheld; has he got any-
thing to say On that? 

SHRI HANUMANTHAIYA: The 
lates(. report we have made is on 
budgeting, accounting and audit. This 
is . a verY important document. MBllY 
people do. not bother ~  this side 
of . the. administration. Most of them 
are interested in political matters or, 
at the most in .econO'lIlic matters. Here, 
We. have proposed a new financial 
year ~  Is In consonance with our 
age-oiti traditions, whiCh cD::!t'ides 
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with the working season in this coun-
try and which in turn is determined 
by the pattern of the monsoons. In 
the official circles, for the last 20 
lears, there has been an eternal dis-
cussion whether the year should be 
changed or not. Discussion in the 
secluded corners of offices did not 
bring about a deciSIOn, nor is It p .. ,... 
sible for such a decision to be taken 
in that spirit, and in that place. It is 
Parliament that has to discuss , this 
question and come to a decision. 

We have also recommended the in-
stitution of Audit Boards in public 
sectors. We want performance bud-
,geting. There are very many new and 
modern ideas which we have incor-
porated in our recommendations. I 
wish that all these reports are dis-
cussed at least for one or two hours 
so that Parliament may correctly be 
informed of OUr recommendations, so 
that the country through Parliament 
may know what exactly are the im-
plications of these recommendations. 
I want to give one warning. Many a 
time, the recommendations are pro-
cessed by the Secretaries, who are 
mostly ICS people. We ourselves ex-
amine the Secretaries, take their ad-
vice and make the report. 1£ the re-
commendations are to be processed 
again by th'em, the labour that we put 
in to that extent is superfluous. 

Look at these public undertakings. 
We have recommended that as in Eng-
bind, France and Italy, Corporations 
should be formed. But all these Eco-
nomic Secretaries have joined in' a 
conference and voted in their own 
lavour, saying that the corporations 
need not come into existence. They 
are afraid that so much power and 
patronage wiIJ go out of their hands, 
I have to state these things in this 
hard manner, because no' reform can 
be tinplEimented with soft  words, Here 
is a qup,tinn on whiCh I want the 
verdict of Parliame'1t and not Of Eco-
nomic Secretaries, All of US think 
subjectively. how far It affects our 
pay, prospects, prestige and ~  

But Parliament is not made ~  

Addreu (M.) 

way, Public Undertakings report, es-
pecially, ought to be discussed by 
Parliament before it' is iniPlen1ented 
~  Government. If that is' not done 
and if the advice of the Secretaries 
alone is accepted I may straightway 
say"that the vested interests have 
had their innings, I am not speaking 
as a Congressman. We haVe reached 
a stage when we should forget on 
some issues at least that We are Con-
'gresS'man or we belong to PSP, Jan 
Sangh or DMK, We have to raise 
ourselves above parties especially in 
the, matter of administrative reforms 
and think on higher level. 

SHRI S, K, TAPURIAH (Pall): 
What about the size of the Cabinets? 

SHRI p, VENKATASUBBAIAH: 
(Nandyal): Perhaps he is envious! 

SHRI HANUMANTHAIYA: We ap-
poinfed a study team under the 
chairmanship of Mr, Barve and they 
gav.. an interini report. Hut Mr. 
Barve died. May his soul rest in 
peace! In that vacancy, I appointed 
Mr. C, D. Deshmukh, as Chairman 
of that study team. He gave the re-
port last week, The Commission is 
going to make recommendations about 
the size of the ministries not only at 
the Centre but also in the States. 

SHRI TENNETI VISWANATHAM 
(V1S3khapatnam): What about the 
size of the ministers? 

SHRI HANUMANTHAIYA: That 
has 'to be' deterinined by the Food 
Minister! (l'nterruptioTl8). 

It is not that India did not know 
the'pattern of good Government, whe" 
ther'it is the ministries or Secretariat. 
For same time standards have been 
set' at 'nought for personal or group 
reasons not merely by the Congress 
party but by other parties also, I 
would have been the flrst man to 
congratulate the non-Congress minis-
tries if they had rUn their govern-
ments on the best lines which are 
known to us. We studied these thing9 
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even in our college days. But when 
I see that 39 ministers were swom in 
.in Bihar and more are coming, I feel 
.like resigning from the chairmanship 
of the commission. What is the reform 
we could introduce in such a State? 
Political demoralisation has gone to 
.such an extent in some of the States 
that every defector has a: place in 
the ministry of one variety or the 
.other. This is the moral and poll tical 
degradation to which the administra-
tion has been reduced Parliament, as 
1 said, has to make up its mind to 
.act unitedly. That unity alone can 
lift this administration out of the 
mishaps. out of the mire and rut into 
which it has fallen. 

Sir, I thank you very much for 
llaving given me this latitude. I hope, 
Sou as weU as other thinkers in the 
country, wilJ in your own way help 
this effort of national unity, national 
thinking and national solution of big 
;problems facing this country. 

SHRI K. P. SINGH DEO (Dhen-
kana!): Mr. Deputy-Speaker, Sir, 
after fiftteen years of planning the 
President in his Address states that as 
-a result of drought there has been a 
odecline in agricultural prodUction 
which has adversely affected indus-
'trial output, slackening of demand for 
-capital and producer goods, rise in 
unemployment of skiUed manpower 
as a result of slowing down of incll'.· 
'trial expansion. persistent upward 
:movement Of costs and prices adver-
sely affecting the competitiveness of 
()Ur exports the expansion of which 
remains a national objective of the 
highest priority, and adverse balance 
of trade and the substantial burden 
.of debt servicing, combined with un-
avoidable imports of foodgrains and 
raw materials for export production 
-which continued to make our foreign 
-exchange position difficult over the 
-yoear re.ultlng in a decline in the 
-torei!!n exchange reserves. 

The very fact that agriculture is 
i.be b""e indll<t"l' of our country 

which provides fOOd to our people. 
raw materials for our industry and 
fulJ employment has been hammered 
on dear ears for the last nine years 
by spokesmen from my partY'. At 
last now better sense has prevailed 
and Government has realised it . 

In the President's Address he says 
that there has been a decrease in the 
rise ~ wholesale prices and it is now 
only 5.7 per cent corresponding to 16 
per cent in 1966. In spite of -the 
production having increased by 20 
million tonnes in the matter of food-
grains there is still an increase of 5.'1 
per cent in the wholesale prices. The 
reasons are not far to seek. The pro-
ducers and consumers did nat re-
ceive the benefit Of this increase in 
production and it was frittered away 
by zones and unnecessary controls. It 
should be remembered that one good 
harvest like one swallow does not 
make a summer of content. 

It is a matter of great admiration 
that our agronomists, scientists and 
plant experts have made a technolo-
gical break-through in agriculture by 
producing high-yielding seeds. Unfor-
tunately they are sO inadequately sup-
plied and they are blackmarketed by 
certain agencies that they lose their 
very purpose. 

Another thing which should not be 
lost sight of is the lessons which we 
have learnt from the unprecedented 
drought. India is 8til! dependent 
mainly on rainfall for its agriculture 
as it did centuries agO. What the tech-
nological break-through in 8,griculture 
needs is the required inputs for deve-
lopment of agriculture. They are: 
plentiful irrigation facilities and flood 
control meaSUres. They should be 
given top priority and quickly imple-
mented. In 1948-49 there was only 
18.9 million hectares of land under 
irrigation. In 1965-66 there were only 
31.7 hectares under irrigation. That 
means that in 20 years only III mIl-
1,iun hectares have beim brought under 
irrigation. which is grossly inade-
quate. 
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The importance of minor IIIlci me-
dilUll irriaation in India cannot be 
over-stressed for in a developing na-
tioa ia tile tropics where the rainfall 
is -1 and is· concentrated in the 
campau of a few weeks a little delay 
means drought and a little over-dose 
means 1I.0ocl, &8 exhibited in parts of 
UP, Rajaathan and Orissa, where 7 
districts out of 13 districts were ra-
vaged. 'ihe other inputs like credit, 
fertilizer, electric power and increas-
ing incentives to farmers for getting 
the best price for their produce and a 
guaranteed minimum ftoor price wUi 
,,0 a long way in improving agricul-
tural production. 

Here I must point out that tIoere is 
inequitable distribution of irrigation 
and ftood control measures. C<:ming to 
irrigation, it is 44 per cent in Pun-
jab-3.8 million hectares out of 8.5 
million hectares--whereas in Madhya 
Pradesh it is only 3 per cent; .9 mU-
lion hectares out of 25.7 million hec-
tares. In Orissa it is 11 per cent; 1.14 
million.hectares out of 9.44 million 
hectares. If there had been equitable 
distribution and development, those 
areas which aTe under chronic drought 
conditions would have hal sufficient 
water and they would have had tided 
-over their difficulties. Orissa is the 
worst sufferer because during the last 
three years it has been affected by 
drought Bnd this year 9 districts out 
of 13 districts have damage to croDS 
and 1099 in yield. 

It is a matter of deep regret that 
SUCh national calamities of magnitude 
and severity as the cyclone of Orissa, 
when 1 m'llion people were affected, 
the cyclone in Madras and the earth-
quake in Koyna did not find a place 
in the Presidoot's Address, although 
they were matters of deep concren to 
the people of India. 

Now the Government seems to be 
very apprehensive and concerned 
about the violent agitations, divlsl.ve 
and ~  forces, law and order 
situation in the strategic border 
areas created bY unpatriotic elements 
wh1eh ~ weakening the democratic 

institutions and systems. The re_ 
is not far to seek. It ill a reacUoa to 
the political, economic aDd social in-
stability which has been the leaaq 
of 20 years of uninterrUPted eoner-
misrule. In spite Of their having an 
overwhelming majority, wileD they 
could amend the constitution as they 
liked and had the political stability, 
they could not give the country ec0-
nomic stability which it SO dearly 
wanted. The COOgress Government 
started pursuing after dogmas and 
so-called socialistic pattern of society. 
where the only beneficiaries were a 
new class of commisars, bureaucrats 
IKId technicians who exploit the pea-
sants and workers and live on the 
fruits of their labour through theIr 
control over the state machinery. A 
new class of State capitalists more 
ruthless and exploitative than private 
ca-pitalists came into the scene. As a 
result, the people out of disgust.. 
frustaration and disilusionment voted 
the Congress out of power in 9 out 
of 17 States in India. The Congress 
not abiding by the verdict of th" 
people, are noW trying to sneak into 
the Ministries through the backdoor 
by using the institution of Governors 
to topple the non-Congress MinistrJe. 
and by installing minority govern· 
ments. What the Congress Govern-
ment did not do in 20 yean; when they 
had political stability, they exPf'Cl 
the non-Congress governments in 
States to achieve in 11 months. 

Moreover the highlv qualified tech-
nical people are facing unemploy-
ment. Instead of oroviding them with 
employment facilities, Government 
are shirking their ~  and 
are sermon iSing them on the dignity 
of labour. If the Government cannot 
give them adequate facilities here, 
they should not be debarred from 
seeking rehabilitation or employment 
(>tltside the country whiCh will ~ 

bring us foreign exchange. 

Our Government has taken pride 
that we are host. to the United Na-
tions Conference on Trade and Deve-
lopment which is deliberating on 
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~  the econOmic" 'gap between 
the developed and the developing 
nations and the President has claimed 
in his speech that the disparities be-
tween the rich and the poor nations 
constitute the foremost cause of in-
stability and tension in the w(jfld; 
but, yet, so little has been done in 
trying to remove the disparities and 
the imbalances in development with-
in the States in our country; 

I would cite the case of an under-
dev'oJoped and economically backward 
State like OriSsa which has one of 
the lowest per capita incomes in the 
ccuntry and where there are enough 
potentials for developing industry, 
irrigation, power, communications 
and port facilities which directly and 
indirectly builds up the rural economy 
from which 80 per cent of our peo-
,pIe come and which will do a lot in 
developing the economy of the coun-
trl". Investing in productive sectors 
like the Talcher industry complex, 
a major resources development pro-
ject envisaging the usage of high 
grade non-coking coal, which could 
be a pioneering industry to the coun-
try, for producing urea fertilisers, 
would give rise to employment to en-
gineers, would remove some of the 
disparities and would also give inputs 
for agriculture thereby reducing our 
dependence on foreign aid. 

While the President declared the 
Go,'etnment's intention to pr<imote 
efficient handling of our international 
trade and the develOIllflent Of mer-
chant shipping and port facilities, no 
mention has bee" made regarding de-
veloping ..... . 

SHRI RANGA: Sir, is Shri Gujral 
also a speaker? There must be some 
discipline in the House. It must be 
the same for everYbody. What is tlie 
big idea Of these ministers standing 
here like lamp-posts while other peo-
ple are on their feet according to 
your orders? When he is drawing tlie 
attention of mlnisters,. he comes non-. . 

4allantly as if it is ot nO CODIIIt-
quooce at all. We must· show :r.-
pect to each other. 

111') m ~ ~  (.-roiR) 
~ iflfr mr ~ f't; lfl'I'ifl<r ~ ~ mr 

~~~  ~ I ~ I ~ 
~  ~~ ~~ I  

~  ~ ~ if m rn ~ , 

SHRI RANGA: What is it that you 
aTe objecting to? Is it wrong for me 
to say that he is wrong in standing 
up when the other speaker is ~ 

ing? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF pARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (SHRI L K. GUJRAL): Sir, 
I have great respect for professor 
Ranga. As you knOW and he also 
knows, I am one of those whO have 
great respect for parliamentary pro-
cedure. But if he catches me at that 
particular moment when I am stand-
ing UP 10 mOVe out, I do not know 
what I should do. 

SHRI RANGA: What is he saying? 
£s he' apologising to y()l1 or not? 

MR. DEPUTY -SPEAKER: When you 
drew my attention, immediately he 
sat doWn.' Sometimes' ;it·"90 "happens 
th?t in the gllrigmy ped/1le ~1  

ts Ilting standing: This is n'ot gOod. T 
would'lequest all Members ·that they 
should avoid it. ' 

SHRI S. KANDAPPAN: It shOuld' 
not 'be' done by Treasury Benches. 

MR. DEPUTY-SPEAKER: It is the 
conC<>J"n of all MeIrilbers. 

, " ... 

SI-IRI S. XAVIER: Now that it has 
bRn pointed out, they must express-
reu'I"et. 
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SHRI K. P. SlNGH DEO: No men-
ilion has been made regarding deve-
lOping and construction of a general 
IlaTgo berth for paradeep Port, which 
is the deepest· sea port in lndia and 
which is now exporting iron ore and 
ehrom'ite to Japan. It has recentlY 
lleen taken over by the Government 
ef India without paying a single paisa 
.mtpensation to the Government of 
Orissa which had sPent Rs. 15.8 crores 
iIIIl developing it. 

No mentiOIl has been made of the 
tie\'elopment of minor ports which 
play a significant role in the country's 
IIOrt activities by relieving congestion 
.. om the major ports and providing 
eheap tran9jlortation for distribution 
.t goods handled from major ports to 
the hinterland and also for defence 
purposes. In this context, I would 
MY that it is Of the utmost urgency 
tbat the minor ports of ChandbaJi 
between the major ports Of Haldia 
and paradeep and that of Gopalpur 
1!etween Paradeep and Vishakhapat-
:.am should be constructed and de-
..-eloped without delay. 

It is only by appreciating the diffi-
wlties of different states and gym-
pathetic understanding of their pro-
blems irrespective of their party 
affiliations that there can be mutual 
.ooperation between the State and 
CE"Iltral Governments which is neces-
!Oat)' for OUr national unity and har-
mony. 

, While joining with the sentiments Of 
~  President in wishing the bound-
ary disputes between Maharashtra and 
l!ysore and between Mysore and 
lCerala to be sati,factorily solved, it 
is regrettable that the boundary dis-
putes between Orissa and Bihar for 
thl! track of land which is known as 
!'!araikela, Kharswan and Singhbhum 
~  has been hanginf( fire for the 
last twenty years. which has been 
ereating bad blood between the yeo-
pIe has not been mentioned. So, 1 
re<;opectfuny, urge upon the Govern-
":ent to appoint B Boundary Commis-
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sion and to see that the State Gov-
ernment which for the last twenty 
years has been repressing the people· 
there by trying to suppress the Oriya 
schools, institutions, dance, and 
drama, is stopped and that the pr0.-
blem solved satisfactorily. 

It is 'heartening to note that the 
Government have gone ahead vitia 
the expansion and the modernisatiOD 
of the Navy which will be called upon 
to perform its noVl' task according to 
the geD-lpOlitical and geo-physical 
situation which will' arise when the 
British and the American fleets wiD 
be pulling out of Singapore and the 
Pacific Ocean. As the largest demo-
cracy and as the leader of the Afro-
Asian nations of which we are proud 
to. call ourselves, we should make a 
move towards trying to have a joint 
defence security of the South East 
Asia with India Japan, New Zealand, 
Australia and the friendly countriell 
in between. 

The Government are making serioua 
efforts to promote self-sufficiency in 
defence production but they should 
not lose sight of the fact that in an 
era where nuclear deterence is one 
of the strategies Of defence, where 
conventional weapons are no match, 
this joint defence security of South-
East Asia is all the m()re important 
and it is the only step which can save 
Us frOm nuclear blackmail of Chinese 
communistic imperialism. 

Lastly, the President, in his Address, 
says: ~ 

"A year ago. the prospects look-
ed bleak and there were dark 
forebodings about the future, the 
clouds are now beginning to lift." 

These words can onlv be a consolation 
to the Members adorning the Congress 
Benches and nO one else in the coun-
try. 

SHRI R. D. BHANDARE (Bomba,. 
Central): Mr. Deputy-Speaker, Sir. I 
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have heard the speeches of the Mem-
bers of the Op.pos.tion very patiently 
~ very care1uJJ.y. I do not knoW 
Whether they are prepared to accept 
the fact that because of the two wars 
and the two droughts unheard of, the 
econO'llly of the country suffered a 
heavy blow and the fact that in spite 
~ that, our country is recovering. I 
do not know whether mY friends are 
aware of the fact that ill the foreign 
QOuntries, the propaganda was car-
ried on consistently and lJ,,[sis.ently 
both in the press and On the televi-
&00 that a number Of persons in 
India were dying Of starvation and 
hunger. The propaganda was viru-
lent and the imPression was created 
m the minds of the common people 
in the foreign countries that India 
was a land of starvation and hunger. 
There was a time when they used to 
Say whenever they happened to meet 
delegates from India at the UNO, that 
India was a land of plenty, where 
honey and milk flow in plenty. But 
IIQW India is a country where famine, 
starvation and deaths are taking 
place. This type of propaganda 
farnished the fair name of India. But 
then whatever may be the propaganda 
that might have been carried on in 
foTeign countries, the fact remains 
that .people in India have braved 
these difficult times; the Goverrunents 
both at the Centre and in the states 
have stOOd up to their duty and for-
eign aid WlS also given at the critical 
time, more especially :fOOd aid by the 
United States of America. Therefore, 
one must be justifl:.bly proud of our 
country, thinks to the people, Gov-
ernment and foreign aid. Now we 
are heading towards self-sufficiency. 
My friends may be cynical MId say 
that we may again sufl'er from 
drought and famines, but I have no 
doubt in my mind that. since all sorts 
of measures are taken and the Rain 
God is also merciful. we are bound 
to be heading towards self-sufficien-
cy and self-reliance. 

Mr. Deputy-Speaker, gir, I would 

lI4.gdre!\ll Uol) • 

like to point out that, under the nl!Dle 
of self-sufficiency, the nation Of 
social justice should not be forgotten a, 
all. I am saying that the notion gf 
s(jcial justice should not be ~  

The other day, my hon. friends 011 

thlS Bench said that Rs. 1200 crorel 
should be distributed to the ~ 

1 agree there, but then we know thal 
India is a land of villages and agri-
culture is the main means of living 
of the Indi= people. Therefore, th" 
question that I would like to raise 
is how this means of living is di-
I.ributed among the people. I will 
I(ive yOU the figures. These figurP.« 
'U'e obtainable after the Land ~ 

I\.cts have been passed by the variou. 
States. The means of living is dis-
tributed like this: 19.8 million land-
holders hold only 9 million hectars 
and 2.1 million landholders hold 38.' 
million hectures. This is the unequal 
dirtri.bution of the means  of living of 
the Indian people. When we talk of 
taking all sorts of measures SUch aa 
supply of fertilisers, providing facilit-
ies fOr irrigation, providng high-Yleld-
ing varieties of seeds, how are we te 
give justice to those whO are land-
less and the agricultural labourers? 
Even today fallow and cultivable 
wasteland is lying idle. To what ex-
tent is cultiva,ble and wasteland is 
lying idle? In 1951, 12 crores of aerea 
of fallow and cultivable waste and 
was lying idle. Today 9~ crores r4 
acres of fallow and cultivable waste-
land is lYing idle. When there are 
thousands and millions Of landles 
persons and agricultural labourers, now 
it that the Government is !lot pre-
pared to distribute this land to the 
landless to bring the fallow and 
cultivable wasteland under plough? 
Sir. since I have made mention of 
the agricultural labourers, let us know 
What is the magnitude of the pro-
blem. Has the Government paid an,. 
attention to understand the dimensiOJl 
and the magnitude of the problem of 
the 9;gricultural labourers? Sir. you 
are aware of it. You aTe aware of the 
fact that In 1951 the First InquIrT . 



Committee was appointed On the sub-
;ec;t of .agricultural labourer 3. The 
,Second Committee was ~ in 
1956-57 and the report was s .. ""uit-
ted. What is now '",e position'! 1 ~ 

mow are the coadi tions of the agricul-
tural labourers? Nobody knows. 10 
years have passed, but nobody bothers 
to look into the conditions of the 
agricultural labourers. The Govern-
ment had not bothered to know as to 
what is the annual income of the 
agricultural labourers. Has it gone 
down or has it gone up? The Gov-
ernment has not bothered to make 
inquiries as to what is the indebted-
ness of the agricultural labourers. 
During these ten years, what has 
happened? Has it increased or dec-
reased? Nobody knows. What are the 
eonditions of living of the agricultural 
looourers? 

AN HON. MEMBER: Do you know, 
Sir? 

SHRI R. D. BHANDARE: I do not 
Ir.'riow whether my hon. friend Jroows 
it. I work in the Agricultural labour 
:6cId. He does not know. He may be 
knowing that I am simply an advo-
cate or a Member of Parliament. I do 
not know whether he belongs to the 
Communist party or S.s.P., or any 
other party. Let me tell you, Sir, of 
the fact that I worked wiih all the.e 
People. I know their mind. I know 
What is their psychology So far as the 
agricultural labour is concerned. When 
the Land Ceiling Act was passed I 
was instrumental in putting forth the 
proposition that 'the smaller the unit, 
the more is the labour input and 
more is the production,' and therefore 
the land ceiling should be brought 
down to such an extent to enable 
II/lrplus land, to be distributed among 
the landlesf. I told this across the 
table to all Ihese ,parties in opposition. 
Fortunately you are my witness. I am 
not telling something which is un-
true. I kno'''' how their psycho\ogy 
-.rorks. what is their attitude to the 
~ ~  They therefore, need ,not 
~ these ~ ~  The agricultural 

labours in 1961 ~  ~  to be 
11. ,crores .. What is their number DOw! 
Nobody knows. AJJ I said Sir, whU 
is the reason? Wl! must find out. the 
reason. The only thing which I would 
like to suggest is this. There is • 
calloUs disregard or apathy on the 
part of the Government towards the 
problem of the agricultural labourel'L 
What then is the remedy? The re-
medy is threefold. The first remed;F 
which I would like 10 suggest is thia. 
Redistribute the surplus land, after 
bringing dOwn the land ceiling • 
the extent of 30 crores. I would like 
to suggest this and I dO not want to 
dilate more On this point. The sec004 
remedy I wish to suggest is distri-
bute fallow cultivable waste lan4 
10 the landless and agricultural J,a-
bourers. 

What happened to the MinimUJa 
Wages Act? We have talked of social 
justice to be given to these people. 
But the Minimum Wages Act is not 
implemented. Nobody bothers to im-
plement the Minimum wages Act. 
Therefore, if at all there is doubt, or, 
as my hon. friend has asked whether 
I know the problem of the agricul-
tural labourers. Well, it is the duty 
and fUnctiOn of the Members of the 
Parliament to knOw and in order to 
know, let there be a fresh InquirT 
Committee to go into the ~ 

of the agricultural labourers. 

I would like to make a reference 
to page 8 of the Presidents speech to 
the Scheduled Castes and Scheduled 
Tribes. But I do not know whether 
the Government is serious in improy-
ing the social and economic conditioDIJ 
Of these people. 

I am not the first to raise such • 
question. The Scheduled Castes and 
Scheduled Tribes constitute one-fifth 
of the sub-merged humanity of thJ8 
country. The founding fathers. anc! 
the Father of the Nation had thert-
fore to pay so m'llch attentiOn and 1m" 
portance to their welfare that the,,: 
had not only envisaged but enshrined 
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:in the Constitution Of India 'a Special 
.chQpter',-the Chapter XVI. They in-
cQI-porated in the Constitution articles 
.15, 16, 17 and 46 in order that the 
condition of these people could be im-
proved and ameliorated and they 
could be uplifted and brought on par 
with the others. Not only did they 
incorporate these principles and spe-
cial provisions in these articles, but 
the founding fathers-I think eVery-
body has forgotten this aspect-had 
created Constitutional Authorities to 
look after the interests of these peo-
ple. Articl" 338 says that there shall 
he a special officer, namely, the Com-
missioner for Scheduled Castes and 
Scheduled Tribes. This is followed by 
article 340 which says that there shall 
be a COlnmis,ion for the Backward 
Classes to look after the interests of 
the backward classes, and as see to 
what extent they have developed. 
What has happened to these cOnsti-
tutional authorities? 

There is also a third constitutional 
authority under the Constitution, 
namely, tl.e Election Commissioner. 
What is tltepOsition of the Election 
Commissioner and what is the posi-
tion of the Commissioner for Sche-
duled Castes and Scheduled Tribes? 
The pOsiti,tn Of these, the latter, con-
stitutional authorities has been sO 
much devalued as to pale into bsig· 
nificance. The poor Commissioner for 
the Scheduled Castes and Scheduled 
Tribes is always bemoaning that no 
information has been given to him by 
the Govelnment Department3. I do 
not know whether the State Govern-
ments 01' .!ven the departments of the 
Central Government have under-
stood \1,e constitutional status and 
positior. of the Commissioner. A spe-
cial reJ.,cnsibility was put I'n the 
Presided. He has to appoint the 
Commissioner. The ~  has 
to make. R report to the P!"esident. The 
Presidpnt then causes Ihat report to 
be laid before the House, mpaning 

thereby that the Government mll8t 
implement the recommendations made 
by the Commissioner for S.C.&S.T .. 1 
have gone through the debates wheB 
this provision leading with the 
S.C.&S.T. was incorporated in the con-
stitution. The founding fathers, mOO! 
especially Dr. Am!bedkar, would ever 
have agreed to such a devaluation 01. 
the position of this Constitutional 
authority. They were under the im-
pression that here was a Constitu. 
tional authority envisaged in the COIL 
stitution to look after the interesta 
of this section of our people and the 
Governments, both at the Centre and 
in the states, would be afraid of the 
powers aDd pOsition the commissioner 
wielded and therefore they would 
implement the suggestions made by 
him. That was the idea, the intentioa. 
the basis and the genesis of these 
constitutional authOrities. But I aIB 
really sorry to say that these officers 
have simply become clerks, despatch 
clerks. They prepare the report on 
the material supplied by different 
departments and, hand it over to the 
President. The Report is brought 
here. What do we find? 'No infor-
mation.' 'Not available', 'not availa-
ble', 'not available'; seven times thi_ 
is repeated on every page of the re-
port. This is the positioon. 

What about the backward Classes? 
The Commissioner was appointed 
twice and his repOrt was submItted, 
It is now lYing in the dust-bin. No" 
body bothers. 

SHRI S. M. BANERJEE (Kanpur): 
Is the Commissioner available? 

SHRI R. D. BHANDARE: I need not 
pay attention to that interruption. 

15 bra. 

I am talking Of the Report of .the 
Commissioner whiCh is lying in. the· 
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dust-bin. What is the result? The 

l';eSult is that the dream of the Father 
itt the Nation, the dream of the 

founding fathers, has vanished, eva-

jlOrated, evapoz:ated into thin air and 

the fate of thE' S.C. & S.T. remains the 

same as before. Nobody bothers, Gov' 

ernments both in States and at the 

Centre. have no qualm of conscience. 

Only the other day, our Social Welfare 

Minister said that the State Govern-

ments are not prepared to listen to us. 

Why is it that they are not prepared? 

You have got power under the Consti-

tution, they must respect the authority 

created under the Constitution, they 

must also implement the principles 

~  in the Constitution, ensh-

rined in the Constitution. Even the 

Minister at the Centre sayS that he 

~ helpless. What is the remedy? The 

remedy is to restore the position of 

the SCheduled Castes Commissioner, 

reappoint, if necessary, the Commis--

.ioner for Backward classes. But if 

these things cannot be done--I am 

quite aware of the difficulties, be-

cause since the position of the Com-

missioner is devalued, it is very diffi-

cult to restore it-let there be a sepa-

n>te Minister, a powerful, independent 

Minister at the Centre in charge of 

the social welfare Of these people. 

Why is it 1 am suggesting it? 1 am 

suggesting it because the Minister 

now has to look after sO many port-

folios. Therefore, 1 would like to 

have a separate ministry to look after 

the intereasts of these down trodden 

people. 

-The Minister should belong to these 

classes, because it is a question of 

psychology. 1 have been studYing the 

psychology of the Members belong-

ing to the scheduled castes. Wben-

i!ver a proposal is made her;), they 

always look at it with suspicion, 

doubt. These people must theTefore 

develop a sense of participation and 

sense of justice. Once a Minister draWn 

from their own classes is installM, 

they are bound to think that justice 

iF-done -to them. At least, justice 

would appear to have done to !.hem-It 

is because of this pSychology that 1 _ 

suggesting this. . 

The question Of facilities to Bud-

dhists has been hanging fire for a 

long time. 1 am glad that hon. Prot. 

V. K. R. V. Rao is here. He knoWil 

that I submitted a doCument dealing 

With the facilities to the New Con-

verts to Buddhism in 1964. 1 used to' 

come to this place, to the Governmect, 

to the Planning Commission, right 

from 1964, praying, requesting, placing 

before them facts and figures dealing 

with the lot of these people, their 

poverty, their misery. No attentioJl 

has so far been paid. Ultimately I 

thought that the conditions in the' 

country were changing SO f;lst and" 

that d.anger to democraCy itself arose, 

I deCided to join the Congress, -not. 

onI!. ~  the purpose of getting these 

fac?ities to the Budhists, but a partJ" 

which would at least adhere to £he 

constitutional provisions. I came 

here. But nothing has been done 110 

tar as the Buddhists are concerned. 

MR. DEPUTY-SPEAKER· You wiJil 
have to conclude now. . 

SHRI R. D. BHANDARE; I therefore-

urge,_1 hope it is 110t too late,-upoa 

the Government to look into the pro-

bll'ms and extend the facilities to tbII 
Buddhists. 

Lastly, much has been said bOat 

floor-crossing. Everybody is ~  .. 

~  it. I do not know whether, 
10 fa:t, they have gone deep into the 

geneSiS and the basis factors which 

~  ~ the ruling passion Of lndiaa 

life .. 1 will not condemn floor-crossing 

~ ~  it is for the purpose of polar-

Isaban of politics. Everybody must 

~~  it if there is polarisation 

of pOlihcs. If there is crossing for 

the ~ of getting power, for op-

porumsm. tben it must be condemned' 

at all costs and by all. I should, thel'e-'1 

fore, request the Congress Party In 



power noi to encourage t.1o,e who 
are hankering after' ~  

They should never get mi.listerships. 
I certainly welcome two persCOlS 'in 
India, Mr. D. P. Mishra and Mi'. C.  B. 
Gupta. When they are dethroned from 
~  they' chd not try to get some 
individuals who are after ml'lister-
~  in Ol::der to' f,orm the m'nistry. 
nat should be the approach of others 
liic:luding ihe Opposition parties. 

~ S. 1L BANE:aJ:EE: ~  C. B,' 
G,u,pta is doing it, ' 

~ SHEO NARAIN (Bast.): It 
iii nonsense. 'I have 200 members in' 
b U.P. party and nOl!le of Ufem are 
&Oing to this side 'or that side. He 
Dcruld not say th'is. 

SJiRI R. D. ~  The OPPO-
IIltion parties formed governments in 
mine out of sixteen States. But the 
4!iJ'ferent parties with their conflicting 
ideologies and programmes and :;>olic-
les, how long can they carry on? 
They are crumbling like casUes build 
afsand. 

MR. DEPl..TTY SPEAKER: He must 
conclude nOw! he has taken much 
more time than is due to him. 

SHRI R. D. BHANDARE: Lastly, I 
should say a word On foreign policy. 
I have seen the world. We should re-
cast our foreign policy based on two 
principal factors-interest of the cOun-
try and strength of the country. These 
are the principles on which other 
ccuntries base their foreign policy. 
One last line. In the United ~  

'We spoke of Israel and said: let not ..,e fruits of aggression be allow to be 
enjoyed by the aggressors. What hap-
pened to China? 

Mr. DEPUTY -SPEAKER: You have 
taken twentyflve minutes. You mUllt' 
ecRH'ti*'e;' ... ' '" ,. 

Afidrea. ~  

SHRI D. R. BHANDARE: May 1 
complete this sentence? 0 Why is that 
We allow some area still iIi' possessiOIt 
of China ..•. (Interruptions.)' Should 
we not change our attitude towarda 
Tibet? Should we not recognise Tibet 
and give supPOrt to Dalai Lama ~ 

that Tibet can be freed and can stani' 
on iis own and also get iis seat ~ 
the United NatiOns? 0 

Last,lY, I must thank you for allOY-
ing . me this la:tituo/i. 0  , 

RHRI ANBAZHAGAN (Tirucbtlll-
gode)': At the outset, I wish to ~ 
mit that the DMK abstained from tne 
the joint sessi:m addressed by the 
revered President, not' because of an;-
disrespect for the person or office but 
because of the Union Government'it" 
acts of commission and omission ill' 
responding to the demands of the 
people from different parts of the 
country. " 

Sir, the Union Government haft 
failed in carrying out their responsibi-
lities to the public, as we very well 
know that the directive principles 
enshrined in the Constitution are not 
at ali cared for. I would like to reter 
to Mr. Bhandare's speech which we 
have just nOw heard, in which he said 
that the backward classes, the deprz<s-
p.d classes and all of them are even 
now in the same old condition as they 
were in pre-Independent India. As such. 
the DMK party considered, in order to 
register its protest and its regret, to 
abstain from the joint session. Some 
Members asked whether, such a ~ 

would have happened, that is, the 
walk-out of Prof. H. No Mukerjee and 
some others, and in our case, th, 
staying back, if the nominee sugges-
ted by the Opposition parties wu 
ellfcted to the high office, and whether 
the Opposition would' have done ~ 

~  Su9h, a qvelltioP ~ P)1t ,bJ:u... 
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lion. Members of the ruling party. I 
would like to Bay that our position 
ftuld have been the Bame, whoever 
limy be the person who is elected to 
that high office. Even now, I wish to 
thank the revered President for his 
mdress, not on this occasion but for 
Ids address given at the inauguration 
« the World Tamil Conference at 
lladru. 

SHRI HANUMANTHAIYA: Did you 
et thank him then? 

SHRI ANBAZHAGAN: Our Chief 
lCnister, on behalf of our Govern-
ment, has expressed his thanks there. 
.e feel we are very much indebted to 
tach an address by our revered 
l"tesident who has more or less 
Characterized, Tamil language and 
4!DIture deserve special commendation. 
)lost of the Members of Parliament 
belonging to the northern part of 
ibis country should at least once go 
through that lecture. 

SHRI D. C. SHARMA: I have read 
iL 

SHRI ANBAZHAGAN: We, the 
DMK, are one with the President 
when he condemns the hooliganism 
and unlawful activity of any section 
whomsoever might have been behind 
these unlawful acts. We agree that 
violent agitations in the streets 
weaken the democratic system and 
undermine the foundations of national 
unity. Reasoned debate and persua-
sion are the only ways of democratic 
fuMtioning, as is stated by the Presi-
dent. But when any amount of 
reasoning fails to convince the good 
sense of those who are in power and 
presuasion is construed as a sign of 
weakness, the people feel that they 
have no other alternative except to 
start agitation and demonstrate their 
protest on a large scale. 

On many occasions, only agitation 
las brought success and the Govl"l-
-.mt has yielded only after we. h\ve 
.een such large-scale agitation. The 
PlYChology of the Government is not 

to yield to reasouiDg either on arp-
ments or on perBuation but to bow 
down before violence. This is the 
main reason for the people for takinc 
the law in their own hands. We .. 
a political party are trained in such aa 
ideology that we rely only upon 
democratic means and peaceful 
methods, to achieve our objectiveJI. 
We condemn all sorts of violent acta 
in unequivocal terms. The han. Mem-
bers were especially agitated ver7 
much when they referred to th8 
incidents that happened in the SIJUtD:. 
em part of the country, some stucieni8 
agitating against the imposition of 
Hindi and when they were puttiJC 
btto fire Chapter XVII of the CIJDlIti,-
bltion and aU that. I would like to 
assure the House that the Maar. 
State Government and our Chief 
Minister, Mr. C. N. Annadurai, though 
in principle we are also anti-Hindi 
and are against the impasition of 
Hindi, have taken all necessary ~ 

in order to maintain law and order, 
and those who are culprits or thOlMt 
who have committed such crimes are 
now booked by the police of the 
State. Therefore, I feel that Parlia-
ment Members need not be agitated 
over such issues. The Madras Gov-
ernment will look into it, as any other 
Government will do which has regard 
for law and order will do. 

It is natural for the affected people. 
who are very much perturbed and 
agitated in their minds to think on 
lines of agitation. Whether you 
approve of the different ways and 
means of agitation followed by the 
people in different parts of the coun-
try, when there is room for agitation, 
it should be understood that those 
who are ~  with it shOUld look 
clearly into the matter with full con-
cern in order to solve the issues. On 
such issues as the official language 
problem. the whole responsibility for 
the agitation In the southern part of 
the country squarely Iles with the 
Union Government and on no one 
else. I wish the Home Minister is 
PJlI!SeJlt here. I 1IV8nt ta II&r that the 
whole reSponsibility for any t7pe of 
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agitation in any part ot the country 
on the language issue, especially on 
the official language policy adopted by 
the Government, lies completely on 
this Government. 

The President in his Address has 
aid that the over-riding objective of 
our Government's policy is to streng-
then the unity of the country and to 
promote the integration of the people. 
I wish it is true, but in fact, it ~ not. 
Whatever the President might have 
meant, that object is not carried out 
by his Government. The object is 
limply to impose Hindi in the name 
of unity. They consider that by im-
posing Hindi, they are going to 
achieve the integration of the people. 
But the actual conditions are quite 
opposite. Because of the imposition 
of Hindi, the people feel that they 
are differentially treated because of 
their languages. You cannot root out 
the languages of the people On any 
account. Their languages have exist-
ed for thousands of years and they 
are going to stay with them. The 
mtposition of Hindi may be accept-
able to some people, but not to many. 
As such, whether the over-riding 
objective of serving the cause of inte-
gration and unity of the country is 
going to be achieved by the present 
policy of the Government has to be 
reviewed, Whether that over-riding 
objective will be served by the Official 
Language Amendment Bill and the 
connected resolution is very much 
doubted. On the other hand, the admi-
nistration of the country is now divi-
ded into two compartments the Eng-
lish section and the Hindi section. 
It has paved the way to differentiate 
between Hindi India and Enl!lish 
India. I wish, we bestow some more 
attention on this problem. The pon-
Hindi people and th.. non-Hindi 
States are to be administererl t.hrough 
English at the central level "'hile the 
Hindi-speaking States and their 
people will be administered in their 
own language, i.e., Hindi. The 
advantage accrues to the Hindi pen-. 
pIe while disadvantage is the result. 

for the non-Hindi people. Not ODJ, 
thht. English is accepted al the 
common language for TamiliaIlll, 
Andhras, Kanndigas, KeralitCft, 
Bengalis and Assamese and their 
languages have no room in the central 
administration, while for the Hindi. 
people and their allies, Hindi is pro-
vided and they are not amenable to 
accept the same English, which is the 
cO'mmon language for all the ~ 

{'cople I have just mentioned. 

What is the reason? It is all d_ 
to the fault committed by the mem-
bers of the Constituent Assembly who 
had conceded to the demand of th8 
Hmili fanatics in those days that Hindi 
should be the official language of the 
Union. They were not able to think 
and consider the implications Of sucla 
approval at a later stage. In the pre-
sent day context, if the same COIlll-
tituent Assembly, with the same mem-
bers, were to meet once again, if that 
is at alI possible-it is left to God-
and if they would withdraw any part 
of the Constitution they have framed 
or rescind any clause, it will be the 
chapter connected with the official 
language of the Union. I would like 
to refer to late Dr. 8ubbarayans note 
of dissent to the rE!lPOrt of the Official 
Languages Commission. There be 

said: 

"The advisability or feasibility 
of having more than one lang-
uage for example, three as in tha 
case' of Switzerland, two as in the 
case of Belgium and Canada, ail 
official languages for a vast coun-
try, (more or less a sub-conti-
nent) like India, was not take. 
UP at that time when it was con-
sidered in the Constituent Assem-
bly." 

Only because Of the importance of the 
Hindi-speaking people of the Consti-
tuent Assembly Hindi was given suell 
a status which is not approved by the. 

~ 9  people at present and that 
Is w.eJl established by the continued. 
aei,tatiOD. ..• ~  
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Very often our friends refer to 
Gandhiji for acceptance of Hindi as 
the official language of the Union. It 
.ill well known to those who have gone 
through the history of the Congress 
tllat his desire was that Hindustani 
.hould be adopted both in Devnagiri 
.and Urdu scripta as the national lang-
.age. He never meant the present-
day Hindi which is sponsored by those 
W;lO are in office today. There was 
Hindi-Urdu controversy in those days 
.and he wanted to solve the issue 'by 
adopting Hindustani which was a 
.eutral language for both Hindus and 
Muslims. It is understood that 
Gandhiji was not keen in making it as 
the official language of the country. 
ifill intention was to facilitate the 
People of different parts of the coun-
try to move from one place to another 
and to find sCll1le unifying language 
tor them. This is especially there 
.hen it concerns the northern part of 
1I1e country. 

I find the Tami!iana have been 
'oppossing Hindi from the very day 
Gf its introduction in the south, as 
-early· as 1937, not to mention the dire 
events that have taken place follow-
ing its imposition. In his monumental 
book on Mahatma Gandhi Mr. Pyare-
tal has quoted that Gandhiii referring 
to Rajaji, as-

'Rajaji might agree to Hindi 
becoming the national language 
(as national anthem or as we are 
having the national flag, as a sym-
bolical language), but that he 
'Would never acquiesce in the pro-
position of only Hindi being given 
a status of an official language of 
the Union at any time.' 

By referring to Rajaji's sentiments in 
those days Gandhiii has explicitly 
told-by Rajaji he means so many 
otherS' in the south-that the south 
will never yield to have Hindi as its 
.ole official language of the country. 
It might have recognised it as a na-
tional language for concourse among 
the people, to enable people to mo'lle 
frO'ln one part of the country to 
another. But to make it the ofDcial 

lanuage is certainly a crime. The 
crime was committed in ~  and thai 
crime has to be changed at least now. 
This traditional opposition to Hindi 
grows more and more in vehemence. 
power and force in the face of ever-
increasing fanaticism on the part of 
Hindi zealots who want to ram the 
unwanted Hindi down the throats at 
unWilling people, irrespective of con-
sequences. That is why agitations are 
not dying out and the people here, 
especially in the north, are thinkinC 
only in the old fashion without look-
ing into the modern development 
especially in the psychology of the 
people. 

What is actually the position ot the 
Hindi people due to Hindi occupyiD,g 
the status of official language? I 
would like to quote Professor Myra. 
Weiner who in a paper circulated.ia 
a seminar in Rajasthan University 
states: 

.. .... there is considerable fear 
that Hindi-speaking area views it: 
self as the Prussia of India with 
the. !ntention ot culturally and 
~  dominating the regions .• 
This means, Sir, that the centre ot 
gravity ot politics and also the 
cultural predominance are held by 
the Hindi block The pull exer-
cised by Uttar Pradesh, which i8 
the Centre of the Hindi region, ill 
more than self-explanatory from 
the fact that all the successive 
three Prime Ministers who are 
elected are from that region. Of 
the three Prime Ministers who are 
at the helm of affairs of this vast 
country, though we may also have 
rome other reaSl)ns tor electinr 
them to that position, they all 
belong to Uttar Pradesh. It is 
natural for that part of the coun_ 
try to wield such in1Iuence over 
the other parts of the country, not 
because that part is more educat_ 
ed, not because of the intelligentia 
of the country are coming from 
that area but because Hindi has 
become the official language ot the 
country ~ ~ to the Consti-
tution 8l\d the feeling '\s' there fOr 
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these people AI; if they. are ijle 
ruling class. 

I would like to add that Delhi is the 
capital. It is situated in the northern 
part of the country'. The Central 
Government is not in the central 
place. I am not very much bothered 
merely because of the distance from 
. my part of the country; but because 
the capital of the Central Govern-
ment is situated in the northern part 
of the country, naturally the pull for 
the north is more. The pull is all 
the more ·becaUSe a north Indian 
dialect is the only accepted official 
language of the Union. 

These are more than sufficient to 
make the Hindi ~ feel as ~ ~ 
crats and rulers of the country and 
others as second class citizens who 
have only to yield to the desires of 
the Hindi block. It is really impossi-
ble for them to understand the diffi-
culties and handicaps of the non-
Hindi brethren. This is neither con-
ductive nor desirable to the demo-

cratic growth of our natloB. 

In view of the inequality and un-
equal rights as citizens of this vast 
country to be enjoYed by Hindi and 
non-Hindi people, in the long run 
there will be more and more of re-
sentment generated among the non-
Hindi people and unity will become 
impracticable by the will of the peo-
ple. To safeguard the political unity 
which is achieved by the present 
democratic system, we have to con-
sider the language question in a 
broader perspective, taking each 

~  people as an entity in itself. 
The Tamilians or the Telugus should 
not be merelv counted by their heads 
to the total population of the country. 
Every linguistic region, every people 

~ a particular ~  should 
be considered as an ~  and equall'y 
should be maintained between the 
different enti'ies on the baSis of their 
lAr.guages. The basic consideM'tlon 

.howl'! be the equality of cOl1venien.ce 
of .u. JingulBtle .tinftB. No· ODe seetion 

~ ~ be· aollow.ed tG. have the adVaM-
~ il!; the ~  of i41s own language 
as the official language at the cost cd 
others. This condition will be satao 
fle.i either by adopting English, as it 
Was before the adoption of Hindi ... 
the official language, or by ~ 

all. I)ational languages recognised bJ> 
the Constitution and recognised by the-
respective States. as the official langu-
ages Of the States for the administra-. 
tion of the UniOf-

It it is argued if all languages art 
adopted alt official langW!,ges that il 
will 1)ecome unwieldy, for the benefit; 
of equality for all and to ~ 

real democratic administration to th. 
people through the different and 
varied languages, Centres unwieldy. 
flOwers should be curtailed in fl\voUF 
Of the States. Then the official 
language problem also will be mini-
mised as the Centre will not ~ 

many things to deal with the people 
direc'ly, except powers necessary for 
the integration and defence of the 
country'. Till such a constitutional 
arrangement is arrived at, the only 
possibility is to continue English alone 
as the official language. 

There can ·be no reasonable objec-
tion for the continuance of English 
Here I would like to quote, not from 
any anti-Hindi people, but from a 
veteran Congress leader who was very 
strong in his support for Hindi. I 
refer to the address at the All India 
Convocation of Youth Congress in 
1962 by our late lamented Shri Lal 
Bahadur Shastri, who has said this 
much about English: 

"English is more or less a com-
mon language of all States; and 
(ornmunication !between States and 
the Centre and States is in English, 
and if EngliSh were to be drop-
ppd, India would be divided intI) 
water-tight compartments and the 
countrv would be disintegrated. 
oI'nd the question of language .. 
~  be considered in a wlder' 
eolltext the. cont\!xt of Natio., 
Integration.-



Whether such a consideration was 
liven at the time the Official 1J:lniu-
ages (Amendment) Bill was brought 
tDIWard hereby our Home Minister, 
Shri Chavan, or our Prime Minister 
ill to be questioned. That considera-
tion was not -there. That is why 
they maintain such a policy as this 
that the ultimate official language 
eught to be the H,indi language alone. 
Because of-that att'itude we were not 
able to solve the problem even at the 
time when we 'had an npportunity to 
reconsider -the whole issue. 'ro the 
utent lnglish is replaced br Hindi 
In the Central administratIOn-the 
extent may not be full, even to that 
anal!' ext«;nt they ~ P'-ed the 
way for diiferentiation which would 
~  end in dis'"mtegration. 

The process of integration is yet to 
lie completed. After achieving inde-
pendence our country is not fully 
integrated. Merely a Constitution 
will not be enough to integrate a 
eountry. The people should find 
themselves as brothers, as belonging 
to the same community. They should 
feel that they are all one nation. 
That stage has not yet been reached. 
It is only the feeling of the people 
as one, belonging to each other on 
the basis Of equality and fraternity, 
that counts for integration. 

On the eve Of independence one of 
Our greatest statesmen, R':ljaji, has 
.aid this which should be deeply given 
thought to by our people who are in 
power. Rajaji said: 

"Our polit'ical experiment Is 
really like melting iron and 
metals, and pouring them into a 
crucible and making an alloy 
(integration), an alloy which can 
stand wear and tear. 

It is not like the chinaware that 
other people have turned out in 
tbelr countries. Their demo-
cracies were easy to make, l1ke 
plastics. But we are dealing 
with metals." 

Her(! he has referred to met"ls Dt.t 
~  Iqdia. is a ~  
~  ~  ~  ~  _ di$J;ent-

languages and ~ It is a poiJ'-
glot society. To make real integra-
tion of such peqple is more or leSII 
like melting iron and other metall. 
and pouring them into a crucible. 

T.1s is a different task which re-
quires more intelligence and deep 
conslderation from all sections of the 
society. As such Is the nature! con-
dition, as varied elements of language 
and culture are to be integrated. Iie 
one regional language can be imposed 
on ~ or their languages discri-
minatedin their use at the Unioa 
level. Because qf these conditioDl, 
because the different languages of 
this country are not given a treat-
".mt on par with Hindi, speciall7 
after the Languages (Amendment) 
Hut and the connecting Resolutioa 
passed here which has created 8G. 
much Of fear in the minds of the 
younger g.enerat'ion in our part of the 
country, agitations are started. The 
deep feeling of the people has been 
the cause for the Madras State Legls-
IE-ture to pass a Resolution on t.his 
issue. The Resolution has alreadT 
been sent to our Prime Minister and 
other Cabinet Ministers concerned 
with this. But, anyhow, l would like 
to register the Resolution here so 
that this House may underst'3nd the 
problem in all its aspects. 

This is the Resolution passed in the 
Madras state Legislature, more or less 
unanimously. The Congress is the 
main Opposition party in that House. 
They have not registered anything 
against the Resolution;- they were 
abstaining on that occasion. They 
have not voted for or against. .'''lso, 
some other parties abstained. Some 
other parties like the Swatantra 
Party, the ~  League, the Tamil 
Arasu Kazhagham, have supported 
the Resolution passed in the House. 
This is the Resolution which gets the 
fun and complete approval of the 
people of Tamilnad. I quote: 

'"nlat ~ serioll8 situatioD 
tt.(!ated _ in the, ~ ~  as the result 
~  of, the 0fflIIial Langu-
ages ~~I ~  ~ 19 ~  I ~ 
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. 1be connected Resolution by the 
Parliament of India, be taken into 
eonsideration ... 

And on such consideration, this House 
resolves: 

"Whereas the adoption of one 
of the regional languages alone 88 
the Offici al Language of India in 
a land Of different languages, cul-
Me and civil1sation, will, it iii 

. felt, disrupt the unity and inte-

. gity of India and result in the 
domination by a region of one 

.language over the regions of other 
. languages:". 

. Thla consideration, this view, cannot 
. be repudiated at any forum. It 
further says: 

"Tamil and other National 
Languages should be adopted as 
the Official languages of the Union 
and the Constitution should be 
amended accordingly. Till such 
time as this is achieved, English 
alone. should continue as the 

·OfficiaL Language. This House 
urges that the relevant C"napter 
of the Constitution on Official 
Language shall be suitably 
amended." 

'TIlls Resolution has come from a fully 
.elected Legislature which has got the 
sanction of the people of that part 
(If the country: 

"Whereas this HOWIe is ot 
.opinion that the Official Langu-
ages (Amendment) Act, 1967, 
passed by the Parliament dues not 
J5erve to achieve the above object, 
but will lead to the division of 
India and cause among those con-
nected with the Administration of 
Government two divisions with 
mutual hatred, confusion and 
frustration, this House resolves 
to strive continuously to realise 
the above objective Of the right 
of every National Language. 

In.;as-much as the Resolution 011. 
the language policy passed alonc 
with the Official Language (Am-
endment) Act, 1967, cause. 
injustice, disadvantage and addi-
tional burden to the people in 
the non-Hindi Regions and, ia 
accordance with the unanimoUII 
opinion expressed by several poli-
tical parties that the said Resolu-
tion should not be enforced, thia 
House urges that the Union Gov-
ernment shall ilJrthwith suspend 
the operation of the said Resolu-
tion and devise ways and meana 
to see that the people in the non-
Hindi regions are not subject to 
any disadvantage or additional 
burden." 

This is a thing for consideration at· 
those wh'O are in the Cabinet. But 
nothing has come out from the PreD-
dent about the consideration of thiI 
dssue. Here, the President, m WI 
Address, has said: 

''It is Government's earnest 
hope that all controversie! about 
language will now be ended. 
Whatever practical problems arise 
in the implementation of our 
language policy and progrdm:ne. 
should be approached in a spirit 
Of understanding and mutual ae-
commodation." 

By the term 'mutual accommodatio.' 
it 18 meant mutual accommodation fer 
Hindi; by 'spirit of understanding' S. 
simply meant accomm'Odation for 
Hindi by all other people. 

Actually, the request made by tile 
Madras Legislative Assembly in i. 
Resolution is to devise ways and 
means to see that the people in the 
non-Hindi regions are not subjected 
to any disadvantage or additional 
burden to fulfill their desire. The 
Resolution, as passed by Parliament. 
should be withdrawn at 'Once, at the 
",al:iest opportunity, if the students 
should stop their agitation. I do r.ot 
approve their methods; I am willin, ~ 
to join with you all in' CondeJnninC·' 
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1beir action. But, at the same time, 
I would like to :ray that unless the 
Resolution is withdrawn by the 
. Central Government, by the Union 
Kinisters concerned, unless and until 
the policy is openly declared, the 
lItudents will not feel that their right 
ill protected. 

The Resolution passed by the 
lIadr811 Legislative Assembly further 
1IQ3: 

"This House resolves to request 
ib.e Union Government to convene 
a high level C'Onference of leaders 
Of all political parties to re-
examine the language problem 
and devise a method to remove 
the hardship caused by the 
Language Resolution passed along 
with the Official Languages 
(Amendment) Act, 1967." 

I read this portion only for the pur-
pose of saying that this portion of 
t1be Resolution was suggested by the 
Congress members in the Madras 
Legislative Assembly and it is also 
incorporated in the Resolution. 

I do not want to go through the 
Resl:>lution further, but I would like 
to say that, because of the conditions 
ereated by the Resolution, the Madras 
Assembly has decided to drop the 
three-language formula. The three-
language formula was implemented 
earlier, but not in full. The third 
language, Hindi. was only an optional 
subject and even as an optional sub-
ject it was not compulsory from the 
po'm1 Of view of examination; it was, 
more or less, a mockery; it was a 
burden which the students resisted 
Tery much. The students were not 
willing to learn that language, but 
simply to satisfy the people at the 
Centre the Madras Congress Govern-
ment, which was in power earlier, 
implemented the three-language for-
mula, but practically it was not so. 
Now our Government has decided 
this; the present State Legislature has 
passed oa Resolution to drop Hind.. 
from the curr'iculum of students. I 
do not think that there is any injus-

tice here. On this occasion, I would 
like to refer to the speech of a senior 
.Member of this House, Seth Govind 
Das, made the other day when he 
spoke on this issue. I read it from 
the proceedings of this House, from 
the English translation, because I do 
not knOw Hindi and nobody can 
expect me to learn Hindi. He said: 

'"!'he incidents that had toaken 
place in Madras and other places 
·..,ere not there because Of the 
language question alone .... " 

Seth Govind Das wants to suggest 
that it is more political and it is not 
because of language. But now the' 
.tudents who are agitating, who are 
not adhering to the wishes of our 
Chief Minister or the Congress leader, 
are not bound either to the Congress 
or to the DMK. It 'is only because 
of the language issue that they are 
agitating. Seth Govind Das wants to· 
say that this is something which is 
not connected to the language issue. 
This is not C'Orrect. 

Then he said: 

''In the past, the DMK party, 
which is now in power, had been 
burning the national flag ..... 

Seth Govmd Das may not be able to· 
differentiate between the DMK and. 
the DK. The DK created an agita-
tion burning the noational flag and it 
was supporting the Congress Ministu' 
at that time. They did it and not the 

DMK." .. 

SHRI SAMBASIV AM (Nagapatti-
nam): Which Party are they support-
ing now? 

SHRI ANBAZlfAGA.."l": Now it ia 
immaterial. When they burnt the 
national flag, they were supporting 
the Congress and the Congress Chief 
Minister was in his kind suppot'!. I 
would like to say thoat the DMK has 
never attempted such a thing. We· 
attempted to burn Part XVII of the 
Constitution to agitate against the 
imposition of Hindi. It is well known 
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'tblill that oUr Leader was Im'PrisOn-
.'IId was sent to jail, lor six months for 
that. On account 01 tne anti-Hiti."di 
agttati'Cm, most of Us here {laVe gone 
-to iail; we were sent to pl'ison in the 
days of the Congress Ministry. There-
fore, I would like to say that this 
thing does not in any way reflect on 
the DMK there. 

Seth Govind Das also said: 

"Even now it had defied the 
Constitution .  .  " 

How? He says: 

"So l'Ong as Hindi was the 
official language declared so by 
the Constitution, opposition ot 
that lang\l':lge as such was an 
opposition of the COnsUtution 
itself ... " 

Seth Govind Das, a senior Member, 
who had the privilege 'Of being a 
member of the Constituent Assembly, 
reads between the lines for his own 
convenience. There is no provlSlOn 
in the Constitution to say that the 
people should study Hindi. Especial-
Iy, 'education' is a subject which is 
"completely in the hands Of the state 
Administration. If the Centre thinks 
in a different line ttl take over the 
subject from the state to the Centre, 
no State will be willing to yield; (oven 
the Congress States will nol be willing 
fb concede that right to the Central 
Government. 

If they are not able to understand 
the Resolution passed by the Madras 
Assembly, I would l'ike the Congress 
Ministers concerned to go through the 
Resolution passed by the Andhra 
Pradesh Assembly; that Assembly has 
given an ultimatum to them. Our 
Assembly has decl'3red what it wants. 
The Chief Minister of Kerala Mr. 
Namboodiripad, has definitely 'stated 
fhat the Hindi chauvinists are to be 
19iamed for all the things that happen 
lit present. I wish to add that there 
al'e so mmy things that the Hindi 
pe6ple are doing; speCially those 

~ are iJ:l ihe ~  UI 
imposillg Hindi. The A.I.R. is used 
$'Olely for this; the A.LR. has be,. 
to give commentaries in Hindi onJT 
whenever some dignitaries visit thia 
country. When the Prime Minister 
of USSR and the President of Yugo-
slavia arrived here, the whole run..-une 
commentary was in Hindi. Then it it 
clear that the A.I.R. is intended 'm17 
for the Hindi people and not for the 
non-Hindi people. What is the motive 
of all this? Here the Ministers come 
in their cars and the number plate. 
of their cars are in Hindi. I wish to 
condemn this. The number ,plates are 
in Hindi. Do you think th"t we are 
able to understand the number in-
scribed there? The Hindi-Devnagari 
numerals are not at all accepted by 
our constitution. Those who want til 
uphold the constituti'On, are burnine 
the constitution at the citddel itselt 
If we want we can also write the 
Tamil numerals in our State whicll 
nobody else can understand. We 
have not done that. These Devnagart 
numerals are not acceptable ~ 

ing to the constitution. 

SHRI SHEO NARAIN: What are 
you saying? 

MR. DEPUTY-SPEAKER: Mr. 
Sheo Narain, please keep quiet. 

SHRI ANBAZHAGAN: Hindi chau-
vanists including Mr. Sheo Narlllll, 
cannot dominate over us. We are pre-
pared to take any risk in our livs 
by opposing the imposition of Hindl-
1I0t for the sake of English, but for 
the sake tlf democracy and the inte-
¢ty of this country. Thank you. 

THE MINISTER OF FOOD AND 
AGRICULTURE (SRRl JAGJIWAN 
RAM): Sir, it is very heartening that 
the House is agreed on one thing that 
the unity and integrity of the COUD-
fry has to be maintained. oUrs • 
a big C01.!n ~  with different States. 
dlft'e!'ent languages, atlferent cU}Nz1II 
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groups, but all the same, the way of 
thinking, the way of life, and the 
thought-structure of the people in 
the country has been such that in 
.pite of all these diversities we have 
continue as a nation. The unity, es-
pecially the cultural unity of the 
country has been maintained through 
the ages. The recent trends are no 
doubt depressing and distressing. 
Various fissiperous tendenices have 
reared their urgly head which no doubt 
causes danger to the integrity and 
unity of the country. So, it is for 
all the political parties in the country 
to consider very seriously how we 
can discourage these tendencies in 
order to strengthen the unity and 
integrity of the country. Ours is a 
democratic country. The people them-
selves decided in the Constituent As-
sembly to give themselves a oonstitu-
tion based On democratic procedures. 
As my friend the leader of the D.M.K. 
party said just now, there may be 
occasions when certain parts of the 
country or certain groups somewhere 
feel very strongly about certain mat-
ters. It may be possible to solve 
them by means of discussion and per-
suation. It is also possible that it 
may not have been solved to their 
aatisfaction. It is possible, and it is 
permissible also in a democracy to 
have agitation. But certainly noboc:'y 
will condone it if the agitation takE'S 
a form which will endanger the very 
basis of our democracy. I am glad 
that such activities have been condem-
ned on all sides. In recent times it 
J.as caused anxiety and concern to us 
that agitations have taken place 
either in the name of language, or in 
the name of communal disturbances 
or in the name of protecting the in-
terests, economic or otherwise of a 
particular State from the so-called 
incursion of people of other States. 

We have different States. But 
Uteir boundaries have never prevent-
ed interfiow of people from all th" 
States. 

• 
India in that matter has continued 
tc be a coMposite whole. Ir>. spite of 
-tt"e different lan«UlIge groups anll 

different States, trade ani!. !!Ommerce 
bave been carried on. 

AlI these problems are not parlJ' 
questions. They are national ques-
tions and they should ca'Ise concern 
and distress to all people who want 
progress and development of the 
country irrespective of pe.rty affilia-
tions or po;itical ideologies. because 
even when we differ in our poEtical 
or economic approach, there is O'le 
basic fundamental unity, ~  all o! 
us want to maintain the unity and 
integrity of the country, alI of us 
want to develop the country so that 
We can liquidate poverty and ensure 
to our people a fuller ancl happier 
life. 

SHRI VISWANATHA MENOl( 
(Ernakulam): Cancel th" Resolution 
lInteTTUptions) . 

SHRI JAGJIWAN ~  I will r.ot 
say that the Government in all mat-
ters is infallible. I will not cJaiu. 
that. 

AN. HON. MEMBER: Nobody ~  

so. 

SHRI JAGJIWAN RAM: ~  

can claim taht he is infallible. I dg 
not claim it. We might have commit-
ted mistakes. It may be that certaiD 
things should have been ,Fscused to-
gether in order to arrive at a national 
consensus. As I said, ther ... are qUC3-
tions of national importance ~  

should not be regarded snd. d .. .>11t 
with as party questions. ;)n that 
matter, I have no hesitation in say-
ing that for the proper ~ 

of democracy, it should '>e nEcessary 
that leaders of all political parties 
should sit together and e';olve a 
national consensus. 

Take the language qu£,tlOn ~  

I will not go into details. But I would 
like to make it clear that I 
always held the view that there 
should be no feeling in an) part of 
the country that any languafP ia 
being Imposed on any other I 1 ~ 

tic group. I will not claim that 
Hindi, which was decide 1 to he the 
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efticial language, is the most rlevE'-
lolled language of all IndIan langua-
Pil. I do not know '!'amil, but I 
eel tainly have tried to gu through 
Tamil literature and I have nO hesi-
tation in saying that Tamil !lterature 
ill very rich and highly developed, 
.sp ecially the Sangam l'.terature. It 
Ilas never been the claim that Hindi 
Will' accepted as the official language 
tor the purposes of the work of the 
Cen tral Government or communica-
tion with State Governments because 
it 1II-as the most developed of all In-
dian languages but because it has 
widt'l" usage and appeal. 

IUS brs. 

lSHRI G. S. DHILLON in the Chair]. 

• en while doing that, it should be 
the intention to develop all the Indian 
languages. 

As I have said, I do not want to 
., into these details at present. Even 
on that point I feel that when a 
eontroversy has arisen, we should try 
to evolve a national consensus. The 
leader of the DMK party has quoted 
the resolution in the Madras Assem-
bly. A few days back I read about the 
decision of the Andhra Cabinet on the 
language question. These two deci-
sions are not the same or similar. 
Whereas the Madras Assembly and 
DMK say that Hindi should be given 
JlO quarter, the Andhra Cabinet feel 
that the three language formula is 
the only solution to the language 
problem. 

SHRI ANBAZHAGAN: Be:ause the 
Minister referred to the position of 
Hindi in Madras State, I would like 
to explain that in Madras State Hindi 
is given the position of an elective 
subject, not a third language. 

SHRI JAGJIWAN RAM: I am glad. 
1 am not trying to enter into the 
controversy. It is a very delicate 
thing, and it touches the people of 
~  country, and therefore it has to 

be resolved in a way which will be· 
accept to the different parts of the· 
country, and threfore it will have to 
be done like that. I was saying that 
the Andhra Cabinet only a few ~ 

ago has decided that the three lan-
guage formula is the only answer t. 
the language question. 

I intervene only to say a few thinglJ 
about the food problem in the c0un-
try. but if I refer to other mattel'8,. 
it is only with a view to emphasize 
that the ecenomic development aC 
any country requires stability in the 
country. political stability and social 
stability. If there is no stability anlt 
if there are disorders, agitations lead-
ing to violance and destruction, the-
very basis on which the economy or 
the country can be built is shaken . 
FOOd and agriculture still ~ 

to be a very important sector of our 
economy, and when agricultural pro-
duction is affected, the whole econo-
my of the country gets affected. We 
have seen and realised that the last 
two consecutive years of severe 
drought has severely and seriously 
effected the economy of the country. 
If there are disturbances and dislo-
actions, disorders, again agricultural 
production will be affected, and that 
will retard revitalisation of the eco-
nomy as a whole. 

16 hrs. 

Fortunately this year we have a 
very good outlook for agricultural 
production. As the House is aware. 
our expectation is a record produc-
tion of 95 million tonnes. The wea-
ther has been favourably, but I will 
be failing in my duty to the millions 
of farmers in this country, if I attri-
bute this 95 million tonnes of produc-
tion only to favourable weather con-
ditions. The Indian farmer has con-
tributed in a very large measure to 
this record production. The readines. 
and enthusiasm with which the Indian 
farmer has accepted the new strategy 
of agriculture is a surprise not onlT 
te us but even to the most advance4. 
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countries of the world. I know it for 
certain that even in America it took 
them quite a few years to persuade 
the American farmer to accept chemi-
cal fertilisers, but here with enthu-
siasm the Indian farmer is pressing 
the Government to provide all inputs 
ft·r agriculture, which is a very en-
<ouragjng feature. Therefore, I should 
~  to emfjhasise again Illld again that 
the Indian farnler has contributed in a 
very large measure to this record 
production. The consumption of che-
mical and nitrogenous fertilisers rose 
from five lakh in 1966-67 to thirteen. 
lakh tons in 1967-68 and the demand 
for minor irrigation is growing. I do 
not want the country to be a helpless 
victim of weather conditions. This 
record food production this year 
should not H.courage in us a sense of 
complacency. We must contb'ue our 
elforts which were initiated last year 
when there was a drought. We must 
increase our irrigation potential, 
minor irrigation. tube wells, lift irri-
gation and so on. Above all, minor 
irrigation is important. Though we 
have record production, I want to take 
steps so that the minor irrigation 
works that had already been started 
continue with added vigour and in-
tensity. The House is aware that the 
country is facing a very difficult eco-
nomic situation. All the same I am 
trying to make more resources avail-
able to minor irrigation-about Rs. 112 
crores. Over and above that, an effort 
has been made to make provision for 
non-plan expenditure through seve-
ral institutions like the land develop-
ment bank, and agricultural finance 
cOl'poration. I have· also succeeded 
in pursuading the commerical banks 
to enter the field of agriculture and 
it is indeed gratifying that the com-
mercial banks have decided to set 
apart nearly Rs. 7 crores for agricul-
tural purposes such as refinancing 
debentures of land mortgage banks 
aDd electricity boards. Apart from 
this, the commercial banks are ad-
vancing to the cultivators. The Mad-
raa-Government wanted to embafk on 
a large scale minor irrigation pro-
gramme but could not find the money 

3233 L.S-8 

in the Central or State bud&et. 
Twenty crores were needed and ar-
rangements have been made by and 
large to cover this glljp by inStitut-
ional finances. I am saying all this to 
lay great stress on minor irrigation 
works. Of course the importance of 
major irrigation schemes cannot be 
minimised. But minor irrigation 
schemes give quicker results. Several 
Members remarked that our progress 
in the field of irrigation has not been 
as satisfactory as it should have been. 
I concede that. There is shortage of 
funds with the electricity boards 
which affects rural electrification 
programmes. There also steps are 
being taken to see that the debentur-
es of the Electricity Boards for mak-
ing necessary. 'finances available to 
them for rural electrification are subs-
cribed by the commercial banks. 

When there is record production, 
the question of prices generally aris-
es. There has been sizeable increase 
not only in the foodgrains production 
but in the production of commercial 
crops as well. Cotton will be nearly 
,60 lakh bales; in jute, we will have 
nearly 75 lakh bales; and we will have 
nearly 60 lakh tonnes of groundnut. 
All these are sizeable increases over 
the last year's production, and natu-
rally, concern is being expressed that 
the prices may fall. 

AN HON. MEMBER: They have al-
ready fallen. 

SHRI S. KANDAPPAN: There is a 
heavy fall in the prices of cotton IUld 
seeds. 

SHRI JAGJIWAN RAM: Therefore, 
care has to be taken to see that prices 
are not permitted to fall ·below a 
certain level. Some friends say that 
cotton prices have fallen. Yes; they 
ha':e fallen from the fantastic level 
to which they had arisen. 

SHRI RANDHIR SINGH (Rohtak): 
Wheat prices in Haryana have alSO 
fallen. 
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SHRI JAGJIWAN RAM: But even 
after they have fallen, they (cotton 
prices) are 15 per cent above the 
ceiling level that was fixed for cotton 
last year. After the fall, the price is 
still 20 to 25 per cent more than the 
floor price fixed for cotton. In jute, the 
position was rather difficult because 
no satisfactory machinery was avail-
able for the purchase of jute from 
the growers but action has been taken 
to see that the State Trading Corpora-
tion enters the field, and it has enter-
ed in order to stabilise the ,>rices of 
jute and to ensure that the minimum 
price fixed for jute is made available 
to the growers. In groundnut also, 
there has been a record crop, and 
there has been some fal! in the pdces, 
but, as t have said, it has been my 
effort to see that prices of agricultural. 
commodities are not permitted to fall 
below a certain level. Therefore, we 
have permitted export of handipicked 
groundnut and we are considering also 
the export of some groundnut oil so 
that the prices may be maintained at 
reasonable remunerative level to the 
growers. 

About foodgrains, generally this 
question is raised: I have said in the 
House on previous occasions also that 
in view of the scarcity conditions 
that we faced during the last two 
years, the procurement prices of food-
grains have been fixed at a very re-
munerative level, but even this' year, 
it has been declared and stepS have 
been taken, where necessary, to see 
that the prices of foodgrains do not 
fall below the procurement level 
which, for all practical purposes be-
comes the support price. 

Then the question is raised as to 
Why, in face of the record production, 
the zonal restrictions are not remov-
ed. The zonal restrictions or the vari-
ous controls and regulations Ol'l the 
movement of foodgrains have been 
put to serve particular purposes, 8l)d 
when it is found that they are re-
dundant for serving those purposes, 
there will be no hesitation in relaxing 
those contr<'!s and regulations. The 

House may be aware that have 
taken certain smal! measures in this 
direction of relaxation. In Delhi, 
though rationing continues, I have 
relaxed it to the extent that the Delhi 
ci tiens may bring from the rural area 
of Delhi wheat and rice for their con-
sumption and that has produced very 
good results. I did the same thing 
last month in respect of Kanpur, and 
the report frum there also is that the 
offtake irom the fairpricc shops has 
gone down because the free market 
availability there has increased. The 
complete removal of the zonal res-
. trictions will be considered only at a 
time when the Goyernment has built 
up some stock with itself. I do not 
want to ~  a helpless spectator 
of the manipulations of the foodgrain 
trade. I cannot do that unless I have 
a sizeable stock with me. When the 
rabi crop comes. we will have a meet-
ing of the Chief Ministers of various 
States concerned and that will be the 
time to consider where relaxations or 
modifications can be made in the ad-
ministration of the food economy of 
the country. 

Even when restrictions on the 
movement of foodgrains from one 
State to another are liberalised to 
some extent, procurement by Gov-
ernment will have to continue, so that 
we can maintain a sizeable stock with 
ourselves to take care of deficit and 
scarcity pockets, and when we find 
prices going beyond control. This is 
all the more necessary becawse food-
grain happens to the basic commodity 
which influences the prices practically 
of all consumer goods and manufac-
tured goods. Therefore, all precau-
tions have to be taken on the food 
frr,nt. The Food Corporation of India 
which was est,!blished recently, which 
had not to do much work during the 
past years when there was not Rl\ICh 
to purchase in this country, was cal-
led upon to take up this operation of 
procurement on a very large scale 
this ··year. Though it had to make 
arrangements within a very shert 
period, the Food Corporation is '.ioing 
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a good job. Wherever the State Gov-
ernments have asked them to perfonn 
certain operations, they have done 
those operations. 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar): What is thQ procure-
ment by them by now? 

SHRr JAGJIWAN RAM: The pro-
curement in the country by now has 
been 2 million tons of which 1.3 by 
l'ood COJ"poratlon and rest by States, 
which is a very satisfactory thing. 

SHRI BHOGENDRA JHA (Jaina-
gar); What is the State-wise procure-

~ 

SHRI JAGJIWAN RAM: I can give 
it, but not just now. But it is very 
poor in Bihar. It is the failure of 
such governments which believe in 
mixed government of parties with 
contradictory ideologies and pro-
grammes .•• 

~  II'!! ~ (l{iR) tm '1ft eft 
~ 'fTif ~ 

SHRI JAGJIWAN RAM: They sink 
and crack bE-cause of their own con-
tradictory popcies and programmes, 
with no eJIort of toppling on OUr part. 

~  ~ f't¥fl1 : tm eft mrr '1ft 
ofrfu" 'R ~ I  ~ ~ ~ I 

SHRI JAGJIWAN RAM: It does not 
Jepend upon the object itself, but 
upon the lens through which that 
object is seen. I was saying that 
political instability in various States 
is affecting the procurement. With 
greater production, if procurement is 
not properly done, the States which 
lag behind in procurement will be the 
first victims of that. 

There i. a tendency in some States 
to charge higher prices for the quan-
tities which they export and to make 
it available to their own consumers 
in the State at a lower price. It will 
be my endeavour to discourage such 

tendencies and I have no doubt the 
House will support me in that. 

SHRI G. VISWANATHAN (Wandi-
wash): What about the sugar policy? 

SHRI JAGJIWAN RAM: That has 
not been raised in the debate. That 
can be considered during the budget 
discussion. 

~1  ~~ ~ : ~~ Gr+iT 'R 
~~ I  if fu; ~ ~ I 

SHRI JAGJIWAN RAM: Some peo-
ple cannot see white market, they 
only see blackmarket. 

...n If1{ ~ : ~~  qtq Wi 
~ ~  Wi fi!;<;ft lit m m;ft I 
SHRI JAGJIWAN RAM: Some peo-
ple can only see the dirt in the dram, 
I cannot help it. 

~~ ~~ 

tm m ~ 1ffii'iT ~ ~ 
~ iI1Tli\"iA "@f : mo m IoIr.iT 

~ <mr ~  ~ ;;rr;AT ~  ? 

~~ ~II ~ 

t ~ 'R ~ IIh: if>OI'IiffT it 
{t ~ ~ I 

'""" ~  fffioit t ~ 
;rt 'ITf.rm ~ ~ wit 

Shri Limaye said that the prire 
was Rs. 8. Which is the place ill 
India where &fter the new policy WI. 
sugar has been sold at Rs. 8? 

'""" "1! ~ : ;rt 'ITf.rm ~ 
~ wit, ~ m '1ft <mr w-rr ~ 
'fT I qtq ~  'liT m 'f1f ~ ~  ? 

~  ~  ~  'fT, ~  . 
~~~ I  I ~~ 

'li'f ~  ~ ~ ~ ~  ~  'Ii'!f 
~~I 
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~~~ ~  

~~~~ ~ ? 

Iq'T ~ ~ mI' : qtq ~ 'f>lf ~ 

lU ~ ~  lI1[ ffi <rffi:rm >it ~ if>'\" 
!IIiPf 'R ~ ~ ~ 

With the good crop that is coming 
up, there is a tendency on the part of 
some States to demand more and 
more foodgrains from the Centre. I 
would like to say that the crop has 
been satisfactory in every State except 
in a few pockets here and there. 
During this period the State Govern-
ments should try to meet their re-
quirements by and large from their 
own resources so that we can save 
something for the lean period. 

~ ~ ""'" ~ ~~  : 

~ >it ~ 'fTif ~ ~ ~  ~ <'fttr 
~ ~ I 

SHRI JAGJIWAN RAM: am 
coming to that. Two questions have 
been raised especially by hon. friends 
from Kerala. There is no doubt that 
we had a difficult situation last year. 
This specific figure of 75,000 tons I 
do not regard it as sacrosanct. We 
failed to supply 75,000 tons every 
month because of the difficult rice 
situation. This year also I do not 
think even with our best efforts it 
will be possible for US to supply 
75,000 tons every month. But we Wlll 
try to supply as much as we can 
from internal sources and from im-
ports. 

SHRI KANWAR LAL GUPTA: 
Approximately how much? 

SHRI JAGJIWAN RAM: Not less 
than 40,000 tons. 

SHRI A. SREEDHARAN (Bada-
gara): Will yOU keep that promise at 
least? You promised 75,000 tons and 
you did not keep that promise. Will 
you keep this promise of 40,000 tons? 

SHRI JAGJIWAN RAM: That we 
wilt keep. 

SHRI E. K. NAYANAR (Palghat): 
The hon. Minister, when he visted 
Kerala, spoke to the people there and 
said that it will be reduced to 50,000 
tons. Now the Minister says that 
there is a bumper crop On an all-
India scale and the Food Corporation 
is going to purchase. Then why re-
duce the allotment to Kerala? The 
Law Minister, who is sitting over 
there, toured the State of Kerala and 
spoke to the people. He in his 
speeches said that the Centre has not 
assured . the people of Kerala any-
thing, no assurance has been given by 
the Centre that so much food will be· 
given. We want to know the actual 
position. 

THE MINISTER OF LAW (SHRI 
GOV1NDA MENON): I am being 
misquoted. 

SHRI P. GOPALAN (Tellicherry): 
It is not misquoting .... (Interrup-
tions>. 

SHRI E. K. NAYANAR: When the' 
Law Minister goes to Kerala he says 
one thing and there he says another 
thing. The press quoted him as Say-
ing that the Central Government is 
not giving rice. 

SHRI JAGJIWAN RAM: I can say 
something about food. The Law 
Minister will give them sound legal 
advice. 

SHRI E. K. NAYANAR: Then he 
should not give any assurances to the' 
people of Kerala. 

SHRI JAGJIWAN RAM: Of course, 
there is a good crop. But one should 
not fodget that I will have to ,upply 
to all the deficit areas. Kerala is not 
the only deficit area, sO far as rice is 
concerned. We have to take care of 
West Bengal, Kerala, Maharashtra,. 
Gujarat, Goa, to some extent Delhi 
and Jammu and Kashmir. We have 

~  to all the areas. So, the 
quantum of supply will depend upou. 
the availability from the intemal 
sources and imports. We shall make 
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a determined effort to supply as much 
rice to Kerala as we can. But, as I 
have ~  it will not be 75,000 tons 
a month. So far as the subsidy is 
concerned, the House will recall that 
we have withdrawn the subsidy from 
coarse grains of rice. That was not 
done only for Kerala; it was done to 
all deficit areas. 

SHRI E. K. NAYANAR: One more 
explanation. 

SHRI JAGJIWAN RAM: If they do 
not want to listen to me, I have prac-
tically finished. 

SHRI RANDHIR SINGH: 7hey are 
politically hungry; not for food. 

SHRI JAGJIWAN RAM: There is 
no question of any discrimination, so 
far as Kerala is concerned. 

SHRI E. K. NAYANAR: Central 
Government gets rice from Andhra at 
the rate of Rs. 80 per quintal and 
sells it to Kerala at the rate of Rs. 96 
per quintal, making a profit of Rs. 16 
per quintal which is nothing but 
blackmarketing. Can we expect any 
reduction in the price or subsidy in 
the supplies to Kerala? 

SHRI JAGJIWAN RAM: There is 
no question of any subsidy to Kerala. 
Kerala is already being treated as a 
favoured child by the Central Gov-
ernment, so far as supply of rice and 
subsidy are concerned. The rice 
which is being purchased from Andhra 
is being offered to Kerala at a price 
which is lower than the price that 
Kerala offers to its own peasants. 

SHRI KANW AR LAL GUPTA: If 
Kerala is your favourite child, why 
don't you adopt it 

SHRI JAGJIWAN RAM: So far as 
imported rice is concerned, the price 
of imported rice is much higher than 
that of indigenous rice. Yet, Kerala 
is being supplied the imported ric;#! at 
the price of the indigenous rice. In 
that way, the Central Government is 

heavily suhsidising the supply of rice 
to Kerala. 

SHRI E. K. NAYANAR: That is not 
at all the correct position. 

MR. CHAIRMAN: I would request 
the hon. Member not to get Up every 
time and interrupt without getting 
the permission of the chair. 

SHRI J AGJIW AN RAM: I want to 
assure our friends from Kerala that 
in the matter of ~  course, they 
will never be convinced, because one 
can convince only a person who is 
not already convinced-we are doing 
everything that we possibly can. We 
are getting price from Andhra and 
Madras Government and we are go-
ing and begging all these governments 
to make rice available to Kerala. And 
these people say that if Kerala wants 
rice from our cultivators whom we 
are paying a price lower than Kerala 
is paying to its own cultivators, how 
can we convince our cultivators? 
Thees are the problems which Kerala 
people do not appreciate. They 
should appreciate all these thing •. 
But, as I have said in the past, I will 
again assure that there will be no 
shortage. of foodgrains; there may be 
shortage of rice. 

Sir, I have done. 

DR. MAITREYEE BASU (Darjeel-
ing): I would like to have one infor-
mation from the hon. Minister. So 
much information he has a-lready 
given. Why does he not give the 
information I seek? 

16.26 hrs. 

[MR. DEPUTY-SPEAKER in the Chair]. 

MR. DEPUTY -SPEAKER: At this 
juncture he has tried to explain the 
point that had been raised in thb 
debate. The Budget debate and the 
fOOd debate will be coming and then 
Members can raise their points. 

[SHRI MANGALATHUMADAM] 

(Mavelikara) : Mr. Deputy-Speaker, 
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. [Shri Mangalathumadam.] 

Sir, in examining the President's Ad-
dress may I invite the attention of 
the House to the situation prevalent 
all over the country? The general 
discontent and subsequent lawlessneSs 
is the order of the day. There is no 
security to the life and property of 
the common man. There is no secu-
rity even in MPs flats in New Delhi 
Recently, we read in the newspapers 
what had happened in New Delhi on 
the New Year eve. The New Year 
eve recorded the worst type of hooli-
ganism which ever happened in the 
history of the Capital. It is shame 
that this had happened under the 
nose of the mighty Home Minister, 
who failad to do anything in spite of 
aU the power he commands and the 
paraphernalia of wireless vans and 
police force at his beck and call. I 
would say that this is a gross derelic-
tion of duty on the part of the Home 
Minister. 

Our late Prime Minister, Shri Lal 
Bahadur Shastri, had set up a welcome 
precedent in Indian democratic Sys-
tem. When he failed to execute his 
responsibilities, instead of putting the 
blame on the officers' shoulders and 
stick to the chair, he resigned and quit 
the Go·:ernment. Will the Home 
Minister follow the convention estab-
lished by Shri Shastri and gracefully 
quit in the light of his failure to curb 
lawlessness in the country? 

In Bombay a neo-fascist group is 
growing in the name of Siva Sena. 
.Many in the Government as well as 
in the Opposition condemned this 
movement very eloquently. But the 
Government did nothing so far to 
save people and their property from 
the onslaught of this fascist group. 
Similarly, the so-called Lachit Sena 
in Assam and several other parallel 
erganisations are spreading the philo-
sophy of hatred and promoting !issi-
parous tendencies. They are, in the 
striCt sense, anti-social movements. 
Troubles in the Mizo Hills and Naga-
];md are also continuing. Thourh the 

Government failed to curb lawless-
ness it had succeeded very remarkabl-
ly in intriguing to topple several non-
Congress ministries in India. 

Food is a lever used by the Central 
Government to put the non-Congress 
State Governments in ransom, parti-
cularly in the deficit States. In West 
Bengal, they used this lever success-
fully. In Kerala, it is still in opera-
tion. Kerala continues to be a food 
deficit State because the State is con-
centrating on producing cash crops 
which earn substantial portion of 
foreign exchange to the nation. 
Therefore, the Government must' note 
that in asking for food Kerala is nO! 
pleading for the grace of the Central 
Government but putting forth its 
rightful claim which, if refused, will 
have dire consequences. Recently, 
some newspapers carried the news 
that the Prime Minister Mrs. Gandhi 
asked a delegation that met her in 
Trivandrum, what Kerala would do if 
the Centre stopped, food quota to the 
State. I hope that Mrs. Gandhi has 
the wisdom to see the hidden danger 
if she dares to execute what she 
reportedly said. Article 21 of the 
Constitution provides for a right to· 
life to every citizen. Does the Prim' 
Minister think that the people cf 
Kerala have the right not to Ii"" 
but to die out of starvation? 

The President's Address expresses 
some hopes about this year's bumper 
crops. They may give some tempo-
rary solace to the empty stomachs 
seeing death face to face in unknown 
villages. But soon they will find that 
they are badly disappointed. Even 
if a little increase is there in the 
food production, who will guarantee 
its fair distribution? Several bottle-
necks are there between production 
and distribution. I may say that the 
interferences of private agencies, pro-
fiteers and speculators between pro-
duction and distribution are solely 
due- to the inefficiency of the Gov-
ernment. To crown all this, there is 
a deliberate step motherly attitude the 
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Centre is adopting towards Sta:tes like 
Kerala. mportB under PL 480 and 
the like are not a remedy for the food 
problem. They are really poison in 
sugar. coating which we should refuse 
iiorthwitll. 

This House must understand that 
this Go,'ernment keeps 90 per cent 
of the people of Kerala starving or 
semi-starving. This cruel game is 
going on. When people cry from 
Kerala for food, the Centre pretends 
deaf. But how long can these cribes 
be ignored? Queen Mary Antoinette 
never knew the commoner's way of 
life. Our Prime Minister is pre-occu-
pied with many a problem except 
those that concern the cornmon peo-
ple. 

In spite of the national planning. 
regional imbalances are a continuing 
affair. Some States are totally neg-
lected in industrialisation. We should 
not forget the comparative advantage 
and t"e job opportunities that indus-
trialisation provides. States from 
which influential Cabient Ministers 
come get the lion share of all the 
industrial development. The Presi· 
dent's Address expresses concern over 
the unemployment of the educated 
youths. Sir. I hope that the House is 
aware that Kerala, the State from 
which I come, has 55 per cent of 
literacy, the highest in India. This is 
the State where educated unemploy-
ment is maximum. If a national out-
look is there and if the Government 
wants to solve the problem in a natio-
nal perspecth'c, the neglect of Kerala 
in industrial development should be 
put to an end. i strongly suggest 
that the problem of educated unem-
ployment in that State can be solved 
only through the industrialisation of 
that State. I do remember Dr. K. L. 
Rao's suggestion in the Kerala Econo-
mic Conference in New Delhi a year 
ago that problems should be solved 
as much as possible at the State level 
itself. I understand the logic of his 
argument." But I WOUIQ like to bow 
what he and his Government are go-
ing to do with the problems confront-

ing Kerala especially on food and 
c..tucated unemployment. 

The prices of essential commodities 
are exorbitantly high. The Govern-
ment is apparently helping capitalists 
and blackrnarketeers through variQus 
measures. In the capital, sugar was 
decontrolled some time back. As a 
result, the price rOSe up from Rs. 1.80 
in the ration shops to Rs. 4.50 in the 
open market. The decontrol provides 
opportunity to the capitalists and 
hoarders to create artificial scarcity 
and control the market. I don't know 
for whose benefit this decontrol of 
sugar was made if not for the' benefit 
of the Minister concerned and the 
capitalists and blackmarketeers? May 
I ask the Government to stop helpmg 
the capitalists to loot the people in 
daylight. 

The President's speech contains 

some remarks on the Kerala-Mysore 
border question. I may say that. in 

opening up the border questions bet-
ween various States, the Government 
has opened the Pandora's box. If the 
Government is keen to open up the 
question on the northern border of 
Kerala, I would request the Govern-
ment to reconsider its southern and 
north-eastern borders also. The whole 
Cape Comorin District and the Gudal-
lur Taluk in Nilgiri Di.tric\ in Madras, 
historically, geographically and cultu-
rally, belong to Kerala. Tnese portiOns 
belonged to former Travancore State 
and Malabar District were cut' off 
'rO'm Kerala as a result of ~ Sta+es 
Reorganisation in 1956. With the se· 
pa1"3tion Of this district, Kerala lost 
the fertile Nanjanad, one of her two 
most ~ ~  Ann t}.1t 

was ~ bee-inning of the fo01 scnr-
c;ty in that State. The food problem 
Of Kerllla C'=In :be solvpri verv ~

and effectively in the State level it-
self if these portions are res+ored to 
Kerala. I submit that the Govern-
ment should appoint a Commission 
to go through the problem. 

Sir, this country today is at th. 
crossroads of B serlously gr-resittla-
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tion. Our enemies across the fron-
tiers once again are gathering their 
might and resources to challenge our 
sovereignty Forces of narrow regiona-
lism and communalism are out to dis-
rupt the unity and solidarity of India 
and I am convinced, Sir, that this 
Government is singularly unsuited to 
~  the responsibilities which 
confront them. The only ray of hope 
Ihefore this country is the growing 
awareness and awakening of the great 
Indian people as was amply demonst-
rated during the last General Elections 
T..et this Government see the writing 
on the wall before it is too late; other-
wise, their doom is only a question 
of time. 

MR. DEPUTY-SPEAKER: Mr. 
Amrit Nahata. 

SHRI AMBIT NAHATA (Banrier): 
I..et Mr. Bedabrata Barua speak. 

MR. DEPUTY-SPEAKER: Nobody 
from Rajasthan has spoken. 

SHRI AMBIT NAHATA: He has 
;:;een waiting for the past two days. 
Let him speak now, Sir. I will speak 
tomorrow. 

MR. DEPUTY-SPEAKER: All right. 
Mr. Bedabrata Barua. 

SHRI BEDABRATA BARUA (Ka-
liabor): Mr. Deputy-Speaker, Sir, the 
discussion on the President's Address 
is taking place against the backdrop 
of the unfortunate happenings in 
Assam, and as a citizen Of India, I do 
feel concerned about what has hap-
pened there and elsewhere. The ten-
dency to violence and also the ten-
dency to convert violent words into 
violent action, maY' involve all of us, 
the whole country, in a holocaust. 
Assam, after all, is a thin end of the 
wedge and geographically spealdng, 
Assam has an isolated existence, 
which requires the special attenUon 
of the country. Not only violence to 
private property, but, I should say, 
violence whiCh involves public pro-

perty is equally reprehensible, and 
violence to human lives is eYeD more 
repreAensible. In that way, I think, 
the whole discussion should ceDtte 
around the happenings not ODly in 
Assam but also in Meerut and Ranchi 
and also the violeq.t events concern-
ing the language that have taken 
place in the last few ~  

What is really important is the 
whole concept of law and orderly 
progress, to which we have sworn 
ourselves at the time we adopted our 
Constitution, because the concept of 
law and orderly progress involves ~
tice and also social change. Because 
of the regional imbalance in our 
country SOOn a situation would deve-
lop within a decade when it would be 
very difficult to see same backward 
areas and some advanced areas be-
longing or appearing to belong 18 
the same State. This type of regional 
imbalance, which is a most disorderly 
type of progress and is a·gainst the 
fundamentals of the Constitution and 
the Directive  Principles of the Con-
stitution, should be corrected. In that 
context, I believe that Assam's situa-
tion has to ,be solved bY the under-
standing assistance from this House 
and also by understanding and friend-
ship between the various people liv-
ing in Assam. I am very sorry to say 
that Mr. Swell, an Hon. Member of 
this House who spoke only two day8 
ago discussed about it and I would 
have liked him to be more helpful in 
regard to this proble'lIl. It is not me-
rely a question of finding fault with 
the Government of Assam but it is a 
question of finding out and acting ac-
cording to the history and geography 
whiCh has placed the people of Assam 
in one unit. And it is this unity of this 
geographical unit that has to be look-
ed into and in that context 1 am cons-
trained to say that whatever the poH-
tical differences that we have, it is 
not a fact that the hill people of Assam 
have been treated in a bad way by 
the G<>vernment. I want to draw 
your attention to the only authorita-
tive document of the recent timet 
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where this matter of discrimination to 
the hills was gone into vety tho-
roughly in the report of the Pataskar 
. Commission. It ,ave certain conclu-
sions. It concluded that the hill areas 
have not been tteated in a discrimi-
natory' manner; the conclusion of the 
report was ~  they have been 
treated much better than the ~  

of the plains. The report said: 

"The relative contribution of 
the hill districts to the State's re-
venue is much less in proportion 
to the population and it has gone 
down further over a period of 12 
years since 1951-52. 

The per-capita contribution of 
the hill districts to the State's re-
venues is much less than that of 
the plains. While the per-capita 
contribution of the plains has more 
than doubled during the past 12 
years. that of the hills has remain-
ed more or less constant." 

This is the conclusion of the Patas-
kar Commission. Then it said: 

"The share of the hill areas in 
revenue expenditure has always 
been more than their share of popu-
lation. It is also much in excess of 
the relative contribution to the 
State's revenues· The peT capita ex-
penditure in the hill districts has 
increased 5 to 6 times from 1951-52 
and is much more than in the plains. 

The allocations Of the Plan outlay 
for the hill districts have not been 
unfair vis-a-vis their population. But 
as a percentage of the total outlay 
theSe have gone down slightly dur-
ing the Third Plan period. 

The hill districts have recorded a 
higher rate of increase than the 
plains in respect of the total and 
per. capita incomes." 

This is the crux of the question. 
NEFA is separated from Assam; Na-
galand @IIaks the same lanaUaie 
which we call Nagamese. NEFA and 
Nagaland are culturally Assamese. 

The cultural affinity had been there 
for hundreds of years. Their rulers 

and the rulers in Assam did inter-
marry and it is a geographical, cul-
tural and social entity. In spite of 
that they were separated; they have 
now ·been given more assistance than 
those hill areas which are livin& 
within the geographical li:mits of the 
present Assam State. This is cer-
tainly a sort of discrimination which 
we feel most unfair and that is the 
reason why the hills peoPle generally 
feel that separation from Assam would 
entitle them to more financial assist-
ance than they are getting now. 

In Assam itseli, Sir, we have no 
industrial development in spite' of oil 
and tea. A Member from Kerala sug-
gested that they are getting Rs. 201 
crores of foreign exchange. No other 
State can assert that they have equal 
contribution as Assam in respect of 
foreign exchange. What foreign ex-
change is earned goes to the develop-
ment of India. Practically the whole 
Of the crude oil SUPPly in India comes 
from Assam. There are rivers of oil 
below our feet in the Brahmaputra 
Valley. That is the position. But 
what price do we get for it? Our ro-
yalty dispute still remains unsettled. 
To make matters worse, the House 
will be surprised to know that in 
Assam oil is the costliest commodity, 
apart from every' other commodity . 
In such circumstances, how can Assam 
be industrialised? 

Furnace oil is vital to industry. I 
shall give some figures. A Bombay 
firm wanted to start a hardboard 
manufacturing plant in Assam. It 
started and is now closing down. Why? 
Because while the raw materials are 
cheap in Assam, furnace oil is VeI'7 
costly. Furnace oil which is sold in 
Bombay at Rs. 180 per tonne is sold 
in Assam as the highest rate of 
Rs. 256 per tonne. 

SHRI KANWAR LAL GUPl'A: 
Why? 
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SHRI BEOABRATA BARUA: I can 
explain why. But it will take a long 
ijme which I do not have. Whereas we 
in Assam have to buy our thingS at 
the highest price, we have to sell our 
products at the lowest price. When we 
sell jute, our cultivator gets only Rs. 
2ir when the ruling Calcutta price is 
Rs. 40. We produce 20 per cent of 
India's jute. When we want to start 
a jute mill in order to use up that 
jute, what is the position? We have 
been fighting for it for so many years. 
We got the machinery '3.Ild other 
things. But somehow nobody is con-
vinced of the need for a jute mill, and 
the IFC is hOlding uP the loan. Be-
caUSe somebody in the Jute Commis-
sioner's office in Calcutta says that it 
will not be a profitable proposition. 
Thi8 is how we are treated. To make 
niatters 'more unfortunate, recently, a 
month ago, there was a meeting ot 
the Jute Mills Association. There they' 
lectured against all fundamental 
tenets of our policy saying that me-
rely on regional considerations there 
should not even be a very small jute 
mill in Assam with 150 looms. How 
will our people react to this kind of 
treatment? How can we develop our 
undeveloped regions in this way? I 

am speaking for all undeveloped re-
gions of the country. In this matter, 
lip sympathy will !:(;t do. But the 
matter has to be gone into thoroughlY' 
and the question has to be settled on 
considerations of equity and justice. 

In the Soviet Union, they have a 
uniform price for commodities 
throughout the country. Could we not 
have some such system here? 

One of the major difficulties in 
Assam is the inadequacy of transpor-
tation. We have only one metre gauge 
line. Because of this, transportatIon 
costs are high. Barring raw materials, 
everything else is costly. 

In the Caehar district, pine apples 
sell at the rate of Rs. 20 per 100. 
When I asked Birla's manager 1!-ere: 
'Why don't Y'OU start a factory UaIn& 

this commodity?' he said, 'Everythlng 
else is so costlT. 

It is in this context, that the isola-
tionist mind has worked in the Assam 
Valley. This is very dangerous for 
India because this isolationist mind 
can easily turn into dangerous chan-
nels. Unless the political and eco-
nomic aspects of this problem are ap-
preciated, we will not ·be able to find 
a solution. It has been our feeling 
that Central policy has in gubstance 
become a policy of disintegration Of 
the State of Assam. 

How was Nagaland separated from 
Assam? An officer in Shillong gav" 
a report that the N agas do not like 
the Assamese; so they want to have a 
separate State. Immediately this was 
avidly seized UPOn by samp officers 
he=e to prepare a caSe for the sepa-
ration Of Nagaland from Assam. 1 

know the actual situation. I live 10 
miles from the border of Nagaland. 
This is not the situation there. In 
1953, delegate after delegate from 
NNC said in open meetings in Assam. 
OWe haVe nothing against the Assa-
mese people. On the other hand, we 
have been historically together. Let 
us join together and fight'. This IS 
what they were saying. But the type 
of report that was received from thete 
is what I have already' referred Lo. A 
case was cooked up for the separa-
tion of Nagaland from As.am and a 
separate State of Nagaland was 
brought into being. 

Now there is a demand for a Hili 
State being created. There also 
would like to discuss the matter with 
the Hill leaders. But there '!Ire so m3ny 
leaders. In the Khasi and Garo Hills, 
the Hill Leaders have the ~  

but in North Cachar as well as In the 
Mikhir Hills, the MLAs and other 
leaders belong to the Congress Party. 
They do nnt want to form part Of a 
Hill State. In these circumstances, 
what is the solution? How ~ it going 
to help? It will have a reaction on 
the people of Assam. They would feel 
that the Centre Is going to dlvid .. our 
people. If it is the positlon that the 
hill people have polltical aspirattm. 
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and they have to be recognised, it 
should not be recognised only in re-
gard to the nine lakhs of hill people 
in Assam, but in regard to the 2118 
Jakhs of hill people in India. There 
should ·be a satisfactory solutio,) to 
the political aspirations of all the hill 
people throughout India. 

Why is it being done on!y in the 
ease of Assam? Because it has been 
considerE:d a 'menace. It is a very dan-
gerons idea to suggest to anybody 
that you become a menace, and you 
will gain your point. You go 0'1 cut-
ting off an injured limb. This is whaT 
is happening in Assam. Then, in 
various areas also people would feel 
the pang of dis'integration. Assam does 
not want to be disintegrated. 

If you go through the telephone 
directory of any big city, ~  or 
Bombay, is there any man from ~  

who is appointed in any of the"e in-
dustries in India? I asked the Chair-
man of the Indian Oil Corporation 
and the Planning Minister whethel 
there is any Assamese in 'he fr.dian 
Oil CorJllOration in the ~  

in Delhi. I got the reply ~  amonj< 
the thousands there is none. (Tnles. 
some Assamese are taken in ho.,,; ar .. 
we to get out of OUr isolatIon? Help 
us to get out of our isola 'ion. The 
only type of men we meet 'here are 
the businessmen. We have not be". 
stabilised in business. We w,,;'" to 
be stabilised. Our peopl" must be 
helped to get out Of their isolation. 

SHRI J. B. KRIPALANI (Guna): 
By quarelling with everybody. 

SHRI BEDABRATA BARUA. I 10 
not speak againt the other people. 
Because I am the only man in the 
whole debate from Assam. I ve1'J' 
much condemn, l have Ctlndemned, 
and I join with the House and mem-
bers in condemning all those violent 
acts, but Assam requires not only con-
demnation, but also sympathy because 
without sympathy the ~ ~ mind 
would feel more isolated. This isola-
tion is a counsel of despair. 

I may again refer to the history of 
Assam. Assam's history was a uni1Ied. 
history. The whole of Assam includ-
ing Nagaland was ruled by Rulers of 
MangaIoid origin from Thailand, but 
we have an equation among ourselves. 
That equation may sometimes threaten 
to break because of umpires trying to 
so!ve the problems just as a bad sur-
geon enlarges the wound, but we have 
an equation among ourselves, tind 
whether it is the hills or the plains, 
we are all people of tribal origin. It 
is a place where unless complete un-
derstanding is evolved, a mere attempt 
to solve it piecemeal by only trying 
to win over the political extremists as. 
they have done in Nagaland tind they 
are again trying to do in other areas, 
is not the right solution. Even Dr. 
Verrier Elwyn had onCe to say in 
1953, in a letter, "What business has. 
the G:overnment Of India to send a 
Baptist Mission to NagaI=d?" be-
cause the Baptist Mission is a Chris-
tian RS.S. and it teaches isolatioB 
from the people. The letter has been 
published two months ago. 

So, I think a lot of thinking on the 
fundamentals of policy towards Assam 
is necessary, and unless th':lt is done, 
only frustration will be imposed upon 
the people of Assam. They should be 
assisted to feel the remorse that 
should be felt by those who have in-
flicted injury upon their own citizens, 
because the citizenship of India is the 
most valuable thing that every 
Assamese cherishes and wants to 
have. 

SHRI P. GOPALAN (Tellicherry): 
At the brief time at my disposal, I 
shall deal with a few points raised in 
the President's Address. I need not 
say that the President's speech hl a 
declaration of the policies of the Gov-
ernment. He says that the central 
Government wants to maintain harmo-
nious relations with the State Gov-
enunents irrespective of their party 
aftlllations. l want to question the 
sincerity of ~  expression because 
past experience during the Isst elevl!Il 
montlla and even recent happeDfDc do 
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not prove that the Central Govern-
ment stands for harmonious reiations 
with the State Governments, irrespec-
. tive of party aftlliations. I can cite the 
examples where the Central Govern-
ment has always toppled the non-
Congress Governments 'Bfter the last 
general elections. The Congress Party 
-"took a decision at Hyderabad recently 
-10 topple the existing non-Congress 
Governments in the States. Speaking 
. at Ernakullam the Congress Presi-
dent Mr. Nijalingappa said that there 
were only two 'alternatives before the 
people of Kerala: you should organise 
yourself and go against the Govern-
ment or the Central Government 
would act according to the constitu-
tional provisions. The correspondent 
'of a leading Daily, Mathru Bhumi of 

~~ ~~~~  ~ ~  O!h!:::; 
His reply was: please wait for a little 
time; then you shall see what is go-
ing to happen. I think the Congress-
men would not deny this statement 
by their President. I do not want to 
narrate how they toppled the various 
State Governments in Bengal, Bihar, 
Haryana and Punjab. They have now 
turned against Kerosla. I think our 
Law Minister Mr. Panampally Go-
vinda Menon had been specially de-
puted for toppling the non-Congress 
State Government of Kerala and re-
cently he addressed several meetings 
in Kerala. He was deputed because 
he is very good 'at the art of toppling 
Governments-not only non-ConfJ"BBS 
Governments but also Congress Gov-
-ernments. 

SHRI J. B. KRIPALANI: He be-
longs to Kerala. 

SHRI P. GOP ALAN: He belongs to 
-Kerala; that is what I laid. He 
is popularly known as the Ivor 
Jennings of Kerala not because of his 
eJq)ert knowledge of constitutional law 
but because he tried once to prove the 
validitY' at a minority Government 
• existing in Kerala with voluminous 
qUDtatioIos from the wrl1blp of tvor 

Jennings. Mr. Govind'a Menon said 
that the Kerala Government had 
violated a contract entered into with 
the People of Kerala for giving them 
six ounces of rice as it has given them 
onlY' three ounces Of rice every day. 
At the same time he said that there 
was no agreement entered into by the 
State Government with the Central 
Government to give rice to Kerosla. 
At the same time he accused the State 
Government of Kerala of violating its 
promise. He said that the ration 
cards distributed to the people were 
promissory notes 'and the State Gov-
ernment of Kerala had to abide by 
its promise. He asked the people to 
revolt against that Government as it 
had failed to honour that promise. 
Now, the Congressmen in Keral'3 have 
started thinking in terms of the libe-
ration struggle. I had the misfortune 
to lead a liberation struggle that was 
star.ed in Kerala in 1959. Now, the 
Congressmen are talking very much 
about the non-violence and the Cons-
titution and all that. But in 1959 
what did they do in Kerala? That is 
known to everybody. The late Prime 
Minister, Pandit Jawaharlal Nehru, 
C'3me there and asked the Chief Mini-
ster, Mr. E. M. S. Namboorliripad, to 
resign. On what grounds did he ask 
him to resign? 

17 HRS. 

MR. DEPUTY-SPEAKER: Please 
finish in two minutes. 

SHRI p. GOPALAN: He said that 
the Kerala Government had to resign, 
because there was a mass upsurge in 
Kerala. Now, the other day, when 
Mr. Chavan was speaking, he said that 
things in a democratic society are not 
to be decided on the streets but they 
have to be decided in the Assembly 
and in Parliament. But in 1959, when 
the communist government was m 
power in Kerala, our late Prime Mini-
ster came there and asked EMS to 
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resign, saying that there was a mass 
uPSUl"ge. 

MR. DEPUTY -SPEAKER: He has 
a very limited time; I told him that 
I could give him five to seven minutes. 
Now, please conclude. 

SHRr P. GOPALAN: r will con-
.elude in three or four minutes. Mr. 
EMS said that "My government has 
got a majority in the Assembly" and 
asked him, "Why should I resign?" 
Then Pandit Jawaharlal Nehru advis-
ed him to resign on the ground that 
there was a mass upsurge, and the 
question of majority had to be decid-
ed in the Assembly and not in the 
streets. When the issue of West Bengal 
arose, people have been saying here 
that democracy has to be decided not 
in the streets but in the Assembly and 
Parliament. But in 1959, in Kerala 
they decided it in the streets, and de-
mocracy was butchered in the open 
streets of Kerala. 

Then, the present Prime Minister, 
Shrimati Indira Gandhi, who was then 
the President of the All-India Con-
gress came to Kerala and she played 
the role of Lady Macbeth; she toppl-
ed the government of Kerala in her 
capacity as the President of the ArCC, 
and apart from toppling the govern-
ment Of Kerala, there is now an un-
precedented record of toppling so 
many State Governments. Recently, 
the Prime Minister visited Kerala 'and 
when some representatives of the 
United Front had an interview with 
her and wanted her to give more rice 
to Kerala, she said, "if we do not 
give you even the present quota of 
rice, what will you do?" That was 
the question put before the people of 
Kenla by our Prime Minister. The 
question is very simple and the ans-
wer is also very simple. What will 
the people of Kerala do? The people 
Of Kerala WIll have to starve, no 
doubt. But now, the Congress Gov-
ernment has decided to make the 
issue Of food a political issue .• They 
have taken up the issue like that and 
they want the chain of slavery to be 
put to the people of Kerah. (lnter-

ruption) For the only crime of hav-
ing elected a non-Congress govern-
ment in that State, the people there 
are asked to forsake their political 
consciousness and the Central Gov-
ernment says to them, "If you want 
rice, topple the government in j)ower." 
That is the entire message that is 
given by the Central Government to 
the people of Kerala. and the State of . 
Kerala. I have no doubt that the 
people of Kerala will say unanimously 
that "we are not prepared to throw 
away our political consc';ousness ·to 
the jackals howling in the side-lanes." 
So, Sir I would like to say very clear-
ly that this Central Government does· 
not wish harmonious relations with 
the State Government and despite the 
declaration of the President, that is 
the policy of the Central Government· 
and if they are going to pursue the 
same policy, it will have direct re-
percussion in other parts of the coun-
try. 

17,05 brs. 
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